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LEGISLATIVE ASSEMBLY
Friday, 2nd April, 1943

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.
() ORAL ANSWERS.
Tee DevLHI MUNICIPALITY BUDGET.

462. *Nawab Siddique Ali Khan: (a) Will the Secretary _for Educa.tion,
Heulib and Lands please state if it is a fact that the Municipality of Delhi has
a practically deficit budget this year for the reason that its expenditure under
the head Establishment is more than half of the ordinary income of the Com-
mittec? :

(b) Is it a fact that the general discussion on the budget was not allowed
this year only contrary to convention? o ) )

Mr. J. D. Tyson: (a) The budget for 1943-44 shows a revenue d_eﬁclt of 3-38
lakhs but it is not a fact that the expenditure on Establishment is more than
nalf the ordinary income of the Committee. _ )

{(h). Yes. The municipal by-laws do not specifically provide for a genersl
discussion of the budget.

Sardar Sant Singh: What is the proportion of the expenditure to the total
income of the municipality ?

Mr. J. D. Tyson: I am afraid I have not got the figures.

Mr, H. A. Sathar H. Essak Sait: The Honourable Member says in reply to
part (a) that it is not a fact. Then what is the fact?

Mr. J. D. Tyson: I said I had not got the figures.

Sardar Sant Singh: May I know if the Honourable Member cared to examine
the tigures of the proportion of the expenditure to, the total income of the
municipality ? : ’

Mr. J. D. Tyson: No, Sir. I have not got the figures here at all..

Dr. P. N. Banerjea: Will the Honourable Member get the figures and place
themy on the table?

Mr. J. D. Tyson: If the Honourable Member would let me know what figures
he wants, I: shall get them. _

*  Sardar Sant Singh: With reference to the answer to part (b) may I know
what is the practice in the municipality of Delhi? Is it. different from other
ﬁnuni(;?ipalities where I know the budget discussion is carried on for several

ours? - SV '

Mr, J. D. Tyeon: I do not know what the practice is at all. But the fact is
that the municipal by-laws in Delhi do not provide specifically for a general
discussion. I believe that the question-of amending the by-laws is under con-
gideration.

. Sardar Sant Singh: May I know whether the Government provose to advise
the municipality on this important question? o
. Mr. J. D. Tyson: It does not rest with the Central Government in the first
instance. It is a matter which rests with the Chief Commissioner. '

Sardar Sant Singh: Will the Honourable Member enquire from the Chief
Commissioner as to what is in his mind about this budget discussion? This is =
very important subject. T

Mr. J. D. Tyson: Yes, I will enquire.

Mr. H. A. Sathar H. Essak Sait: With reference to part (a), the Honourable

» _Member told us that it is not a fact that expenditure comes to half the ordinary
Income of the municipality, he also told us that he had not got the figures. May
} know how then did he satisfy himself that the answer that has been prepared
or him is correct? '

Mr. J. D. Tyson: The Chief Commissioner informed me.

) (1729 ) A

-
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ExPENDITURE FROM THE RESERVE FuND To MEET DEFICIT BY THE DELHI MUNICIPAL
COMMITTEE,

463. *Nawab Siddique Ali Khan: Will the Secretary for Education, Health
and Lands please state if it is & fact that.after disposing of all its lands worth
more than rupees ten lakhs (which were purchased from reserve investments),
and after spending this money not in any capital but in day to day expenditure,
the Delhi Municipal Committee now proposes to spend its last Reserve Fund
to meet its deficit of about rupees four lakhs? ’

Mr. J. D. Tyson: A statement showing the income of the Delhi Municipal
Committee from sale of lands from 1935 and expenditure therefrom is laid on
the table.

Statement, s
(1) Gross income from sale of lands from 1935 up to 28th February, 1943 . 33-31 lacs.
Expenditure on acquisition and development . . 15-92 ,,
. Net income . . 17-39 ,,
(2) Details of net income— —_—
(a) Invested in Treasury Bills . . . . . 4:00 lacs.
(b) In cash Balance . . . . . . 6-00 ,,
‘ 10-00 ,,
(c) Expenditure on emergency measures during 1942-43 . . 7-39
17-39 ,,
{3) Government contribution towards expendltu.re on emergency measures
expected . . - 5-14 lacs.
Spent from Mumclpal funds on emergency measures . . . . 2-25 ,,
7.39 ,,
{4) The position for 1943-44 is as follows:—
Expenditure . . . . . . . . . . 47-19 lacs.
Income . . . . . . . . . . 43-81 ,,

Revenue deficit . 38 ,,
’l'hm:sproposed to be met as follows :—
From sale of investments which are mﬂy reoelpte from sale of

lands -97 lacs.
From sale of land in 1943-44 . . . . . . . -28 ,,
From Joint Water Board income . . . . . . ‘17,
Prom Cash Balance . . . . : . . . . 1-96 ,,
3-38 .,

Pay or TE DELE1 MuUNICIPALITY HEALTH OFFICER.

484. *Nawab Siddique Ali Khan: (a) Will the Secretary for Eduecation,
Health and Lands please state if it is a.fact that the present grade of pay of
tize Health Officer, Delhi Municipality, is higher than that of any other Muni-
cipality in India even including the Karachi Corporation?

(b) Is it a fact that only last month when the Health Officer was made
permanent, nearly all the elected rhembers complained about the sanitation of
©Ol& Delhi and none spoke in favour of him and in spite of this he was made
permanent by a majority of official and nominated members?

(c) Is it a fact that when the question about making him permanent came -
before the meeting, the President ordered that the meeting should be held in
ocamera? If so, why?

Mr. J. D. '.Bym () No. .

(b) The reply to the first portion is'in the affirmative. No record of the
speeches made in that connection was maintained, but only 11 out of 34 elected
moembers dissented.

(¢) As the resolution was to entail discussion of the fitness of one of the Com-
fuittee’s principal officers for reappointment, the Chairman in his discretion
decided that the meeting should be held in camera.

Mr. Lalchand Navalrai: What is the pay of this Health Officer?

Mr. J. D. Tycon: His present grade of pay is Rs. 750—30—840—40—1,000.
< He is at present drawing Rs. 880 in that scale. .
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Sardar Sant Singh: Is it a fact that he is & qualified gentleman?:

Mr. J. D. Tyson: I do not know about his qualifications.

Mr. Lalchand Navalrai: Since how long has he been there? .

Mr. J. D, Tyson: He was appointed as Assistant Medical Officer of Health
in 1938. : o
ESTABLISHMENT OF HIS PARTY IN THE DELHI MUNICIPALITY BY ITS OFFICIAL
' PRESIDENT.

465. *Nawab Siddique Ali Khan: (a) Will the Secretary for Education, Health
and Lands please state if it is a fact that a mandate is issued by the President,
Delhi Municipality, to all official and nominated members to be present and to
vote with him whenever such questions as the appointments of the Secretary
or the Health Officer or the budget are discussed, and that the President who
is also the District Magistrate, on all 'such occasions raises his hand, whether
there is a tie or not, before calling others to vote?

(b) Is it a fact that it was decided that no proposals for a fresh scheme or
for the creation of new post would be taken into_consideration unless a certi-
ficate had been obtained from the Secretary that a budget provision for it could
be made, that this decision was not acted upon and that a number of new posts
were created?

(c) Is it & fact that the official President has established his own party in the
Committee, and through this party he carries on work of the Committee as a
Government Department, and, therefore, there is no local Self-Government,
vow-a-days, in Delhi?

Mr. J. D. Tyson: (a) The reply to the first part of the question is in the
negative. As regards the second part, under section 29 of the Punjab Muni-
cipal: Act, 1911, the Chairman of a meeting is entitled .to a vote and in addi.
tion has a second or casting vote.

(b) The reply to the first part of the question is in the affirmative. The’
decision referred to by the Honourable Member could not be adhered to om
scm2 occasions.

(¢) The replv to the first part of the question is in the negative, the other
parts do not arise.

NegLECT OF HINDU AND SIKH MoNéJMENTs IN THE FRONTIER ARCHZEOLOGICAL

. IRCLE.

466. *Sardar Sant Singh (on behalf of Bhai Parma Nand): Will the Educa-
tion Secretary be pleased to state if it is & fact that since 1941, the Hindu and
8ikh monuments in the Frontier Circle of the Archsological Survey of India
are being neglected, and whether any complaints to this effect have been
received? If so, who is responsible for this neglect, and what action do Govw-
ernment propose to take on the complaints received? "

Mr. J. D. Tyson: Government have no reason to believe that Hindu and
Sikh protected monuments in the Frontier Circle have been wilfully neglected.
A complaint that certain Hindu menuments in the Kangra District are being
neglected was received and the matter is under inquiry. Ancther complaint
that -certain monuments associated with the Sikh community had been allowed:
to fall into disrepair was also received. In the latter connection Government
have issued instructions to the Director General of Archeology in India to ensure
thiat, as far as funds permit, Sikh monuments requiring repair are not neglected.

Sardar Sant Singh: May I ask if it is a fact that the Shiromani Gurdwara,
Prabandhak Committee, Lahore, have been making. these coraplaints for the last
three vears and so far the Government did not even show them the courtesy
of acknowledging that letter? )

Mr. J. D. Tyson: I do not know for how long they have been ecomplaining,
?;;2 they received a detailed answer to their complainf of the 14th December,

Sir Muhammad Yamin Khan: May T know if it is the policy of the Govern-
n}ent of India to look after onlv those monuments which have got archiols-
gical value or to protect any and everv monument which has been left by any
eommunity ? i ' " '

A2
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Mr, J. D. Tyaon It is & matter of whether they are of historical or archso-
bgical value.
Mr. Ialchand Navalrai: May I know if this Superintendent has been attend-

in%f 'go tbe};e works through his subordinates or he has been attending them him-
g6 ‘ :

. Mr. J. D. Tyson: I have no information. ' :
" Mr. Lalchand Navalrai: Will the Honourable Member obtain the information -
in}..f{ give instructions to the Superintendent that he should attend to them him-
self? - .

Mr. J. D. Tyson: I will get the information and 1 will then give such
mstructions as are indicated by the result of the inquiry.

Dr. Sir Zia Uddin Ahmad: Has the Honourable Member got before himn
deiinite instances’ where monuments have not been preserved and whether his
sttention has been drawn thereto, what reply did he give?

Mr. J. D. Tyson: Yes, Sir. I have got definite allegations before me both
as regards Kangra district which is a matter still under enquiry and 28 regards
other monuments referred to which are in Lahore.

St Muhammad Yamin Khan: Has the Honourable Member got before him
‘e. complaint which was made by no less an authority than the Adviser to the
Guvernor of U. P. saying that & monument which was protected in Meerut had
Yeen given up altogether and it is lying in ruins?
~ Mr. J. D. Tyson: I have not myself seen or heard of that.

Sir Muhammad Yamin Khan: I will bring it to the notice of the Hon-

*ourable Member.
‘,?_;RONTIER ARCHE@OLOGICAL CIRCLE SUPERINTENDENT’s TRAINING IN ExcavaTioN
. Works.

467 *Sardar Sant Singh (on behalf of Bhai Parma Nand): (a) Will the Edu-
cation Secretary please-state if the Superintendent, Frontier Circle, Arch:weolo-
‘gical Survey of Indis, Lehore, has had any training in aa:rchaaological excavations,
excepfiny brief visits to sitcs of excavations?

) Has he ever conducted excavations independently?

‘Mr. 3. D. Tyson: (a) The Superintendent, Frontier Circle, has not under-

gne ‘any course of training in archezological excavations.
" (b): The Superintendent, Frontier Circle, in his capacity as Superintendent,
Fruntier Circle, and formerly as Superintendent, Central Circle, was in general
charge of excavations carried out at Nalanda, Rajgir and Harappa by the Cus-
todians and FExcavation Assistants at those places.

' Sardar Sant Singh: May T know what qualifications has the Superintendent

5t for being put in charge of this Circle?) ,

Mr. J. D. Tyson: I am afraid T have not got any particulars here. He has
Tong €eivice in the department, but I am afraid T have not got any details of-
his experience. .

"Sardar Sant Singh: Is it the view of the Honourable Member that long
experience in the department makes one an expert in this branch of science?-

“Mr. 3. D. Tyson: Ng, Sir.

"Sardar Sant Singh *Then how is it that employees in the department ere
g'i'ﬁen charge -of such- important works which relate to a particular science? :
""Mr. J. D. Tyson: He was not conducting these archeological excavations him-

s-If at all.» They were going on in his circle and as Superintendent of the Cirele
B¢ was in general charce of that activity along with others. ' ‘

“Pr. Sir Zia Uddin Ahmad: Is the Honourable Member aware that he holds a

degree f Doctorate from Cambridge Universitv and the gentleman who is being
‘superseded by him is only a third class M.A.? :

" "Mr, J. D. Tvson: Yes. He holds a Doctorate decree.

Dr. 8ir Zia Tddin Ahmad: Ts the Honourable Member aware that this. Super-
mtendent has done excavation work at Mohenjo-Daro under Sir John Marshall?

“Mr, J. D. Tvson: Mav be. Sir. T have not any information. ~
"Dr, Sir Zia Uddin Ahmad: Then, before making up his mind will the Hon-

otiraible Member please make full enquiries and make himself familiar with the
Yoeal q’p‘n_ditions of the office?



STARRED QUESTIONS AND ANSWERS 1738

Mr. J. D. Tyson: I do not know what I am expected to make up my xmnd
about in this particular case.

Dr. Sir Zia Uddin Ahmad: 1 am asking that before coming to any final deci-
sion on made-up reports he should make himself familiar with the local condi-
tions of the office.

Mr. J. D. Tyson: No decision is called for under this question, as far as I
can gee.

Mr. Lalchand Navalrai: May I know from the Honourable Member whether
it_is a fact that this officer ‘has been publishing reports of excavations in his
own name though the work was done by subordinates.

Dr. P. N. Banerjea: Is it a Hindu-Muslim questlon?

Mr. J. D. Tyson: I do not know.

Mr. Lalchand Navalrai: May I know from the Honourable Member whether
it. is a fact that his confirmation ‘was postponed for reasons of inefficiency?

Mr. J. D. Tyson: As regards his reports, in his capacity as Superintendent, -
he submitted the reports to the Director General of Archwmology after scrutlmzmg
and correcting them.* That was his part in the reports.

Mr. Lalchand Navalrai: I am asking about his confirmation. Is it a fact,
or not, that his confirmation was postponed on account of his inefficiency?

Mr. J. D. Tyson: I have not got the information kere. The confirmation of
one officer in the department was postponed, but whether this is this one or

another 1 cannot say off hand.
Mr, President (The Honourable Sir Abdur Rahim): Next question.

ProvisioN oF TAPs FoOrR UNFILTERED WATER IN COMPOUNDS OF ORTHODOX Quumns
IN New Dgrm1.

468. *Mr. Muhammad Azhar Ali: (a) Is the Honourable the Labour Member
aware:

(i) that sometime back his predecessor promised to provide taps far unﬁitﬂel
water in the compounds or courtyards of the orthodox quarters of the minis-
terial establishment in New Delhi but later on decided- to -keep -the: taps ahmdy
installed outside the quarters open during the summer months which eoncession
was withdrawn' during the last summer owing to thefts of the connection-locks;

(i) that that sort of arrangement was ruost inconvenient and in many cases
the water had ta be carried to the quarters from great distances by ladies and
children in the sun during the summer months; and .

(iii) that there are fairly big compounds in front of the quarters which can be
usefully used by the tenants for growing vegetables and other things in aocord
snce with the Government propaganda for growing more food?

(b) Does the Honourable Member propose to consider the desu'ablhty of
having unfiltered water taps installed in the courtyard of each quarter as m the
case of unorthodox quarters? If not, why not?

The Honourable Dr. B. R. Ambedkar: (a) (i). Presumably the H(mour-
able Member is referring to the reply given by my predecessor to starred ques-
tion No. 230 asked by Bhai Parma Nand in this House on the 28th February,
1940 My predecessor did not promise to provide taps for uniiltered water in
the compound or courtvards of the orthodox clerks quarters in New Delhi and
be rtated that he was considering the desirability of doing so. It was decided
to keep the hydrants (and not taps) in front of these quarters open during the
summer months and to fix some mechanical contrivance on the hydrants, and
thie arrangement was continued during the last summer season except in cases
where the attachment was either damaged or stolen.

(i1) T cannot say that the arrangement was most inconvenient.

(iii) Yes. .

(b) No. In view of the financial stringency and ron-availability of the
material the question of providing unfiltered water taps in the courtyards of
thesc quarters cannot be considered until normal times. I may mentidn for
the information of the Honourable Member that taps have not heen provided
in the courtyards of the unorthodox clerks quarbnrs and that the mechani
devices similar to the one fixed on the hvdrantq in front of the orthodox cler(ﬁ
quarters has been provided on the hydrants in the unorthodox quarters,
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Mr. Lalchand Navalrai: May I know from the ‘Honourable Member what
is the free allowance of water given to these orthodox quarters?

‘The Honourable Dr. B. R. Ambedkar: I would like to have notice of that.

Wr. Lalchand Navalrai: In view of the fact that the Government is unot
gble to give them unfiltered water now, will the Honourable Member consider
the question of:increasing the free supply of filtered water to 10.000 gallons.

The Honourable Dr. B. R. Ambedkar: I will consider that.

SHORT NOTICE QUESTIONS AND ANSWERS.
MAINTENANCE OF THE DDEPENDENTS OF PIR OF PAGARO, ETC.

Nawabzada Muhammad Liaquat Ali Khan: (a) Will the War Secretary
be pleased to state what provision has been made for the maintenance of the
widows, children and dependants of the late Pir Pagaro who was executed
under the sentence of f Martial Law Court in view of the fact that all his
property has been confiscated by Government?

(b) What Government propose to do with his property which has been con-
fiscated under the same order?
~ Yc) Are Government aware that the property of the late Pir Pagaro which
has been confiscated by Government was not his private property, earned or °
acqoired by him, but was presented to him by his followers and others and
was held bx him in trust to be used by him for the benefit of the Muslims?

{(d; 'What provisions are being made by Government fo carry cut the inten-
tions’ of the donors?

Mr. C. M. Trivedi: (a) This matter is under the consideration of Govern-
ment.

{b) The question of the disposal of the confiscated property will be consider-
ed clong with other questions when Martial Law is withdrawn.

{¢) Government are not awar: that the property referred to by the Hon-
ourable Member was not the private property of the late Pir, or that it .was
beld by him in trust to be used for the bencfit of the Muslims.

«d) Does not arise. f

Maulana Zafar Ali Khan: May 1 ask when the ’\Iartlal Law is going to be
withdrawn ?

Mr. C. M. Trivedi: Martial Law will be withdrawn as soon as the circum-
stances permit of that action being taken.

Kunwer Hajee Ismaiel Alikhan: In reply to my question the other day,
the War Secretary stated that the landed property of Pir Pagaro is not con-
fiscated.

Mr. C. M. Trivedi: When I replied the other day, the trial of the Pir had
not been completed. The order of confiscation of immovable property was
passed subsequently by the Martial Law Tribunal which tried the -Pir.

Nawabzada Muhammad Liaquat Ali Khan: With regard to (a), will the
Honourable Secretary be pleased to state that during the time that this matter
is under consideration, how are the dependants of the late Pir Pagaro going
to live?

Mr. C. M. Trivedi: I understand, Sir, that the two sons of the pir and
their mother are being maintained in a manner suitable to their position.

Dr. P. N. Banerjea: At Government expense?

Mr. 0. M. Trivedi: Yes, Sir.

Sir Muhammad Yamin Khan: What about his other wives? I understand he
Yeft behind four. '

Mr. ©. M. Trivedi: I shall enquire about that.

DEPUTATION ON BEHALF OF THE CoaL INDUSTRY 1n BENGAL AND BIHAR.

Mr. K. C. Neogy: Will the Honourable the Labour Member be pleased to
state whether he received on the 25th March last a deputation on behalf of
the different organisetions representing the coal industry in Bengal and Bihar?
If so, what was the subject matter of the representation made by the deputa--
-tion, and what action is proposed to be taken by Government thereon?

The Honourable Dr. B. R. Ambedkar: A deputation of the. organizations
representing the coal industry in Beneal and Bihar was received on the 25th
March as stated by the Honourable Member.
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The subject matter was their anxiety concerning future arrangements to
replenish their existing rice stocks. The deputation stated that their Associar
tions saw no certain prospeets of maintaining their stocks as the Provincial
Governments concerned, whilst promising whatever help they could give, did
not feel able to guarantee suppies. The Central Government pointed out
that they had asked the organizations some time back for a combined distribu-
tion scheme which had not been received. The deputation was informed that
the Central Governinent were importing considerable quantities of rice into
Bengal and that if,it were found the Provincial Governments were not uble
to help, then assistance wouid be given by the Central Government. Since
then representatives of the organisations have had an interview with a represen-
tative of the Food Department in Calcutta, and the food position of coal
mining labour has been secured for a further period by the provision of certain
supplies by the Central Government.

Mr. K. O. Neogy: The Honourable Member referred to replenishing exist-
ing stocks of rice. 1s the Honourable Member in a position to state approxi-
mately the quantity of rice that inay be available now to the different
collieries?

The Honourable Dr. B. R. Ambedkar: As 1 stated in my veply, the food
position of the coul-mining iabour has been secured for a further period by
the provision of certain supplies by the Central Government.

Mr. K. C. Neogy: What 1 was referring to was the existing rice rtocks
which the Honourable Member referred to. \What is the amount of these
existing rice stocks?

The Honourable Dr. B. R. Ambedkar: The position ditfered in Bengal end
Bihar, and if 1 cemember correctly, what was stated by the deputation weas
" that they had stocks for four or five weeks.

ScEEME For CHEAP GRAIN SHOPS FOR BENGAL AND BiEAr CoLLIERY LABOUR.

Mr. K, O. Neogy: (a) Will the Honourable the Labour Member please state
if it is a fact that in a communication to the Governments of Bengal and
Bihar. the Labour Department of the (Government of India propos=d a scheme
for the estublishment of cheap grain shops in April 1942, for the benefit of
colliery labour? If so, what response did the scheme ineet with at the hands
of the two Provincid: Governments and of the organisations of the :oal industry?

(b) Has any effective action been taken by either of the two Provincial
Governments as an alternative to the above scheme for ensuring a cheap
supply of food grains to colliery labour? If so, on what lines, and when?

(c) What action, it any, has been taken by the organisations cf the c(oal
indusiry or by individual collieries for the supply of cheap food grairs to
labour; and what heip, if any, has been rendered by either of the two I'rovin-
cial Governments o them in the matter?

The Honourable Dr. B. R. Ambedkar: (a) Yes. The Bihar Government
oonsidered that other methods of dealing with the problem were preferable.
No reply was received from the Bengal Government. ‘

. (b) So far as the Central Government’s information goes both the Provin-
eial Governments have through their local officers taken all possible steps to
ensure a supply of food grains at cheap rates to colliery labour. .

.(c) It is not understood what the Honourable Member means by cheap food
grains. The principal Employers’ Organisations in the coal industty made
arrangements to supply food grains'at reasonable prices to their labour. The
Provincial Governments assisted them in obtaining food grains.

Mr. K. 0. Neogy: I am afraid T have not received a reply to the second
part, clause (b), of my question, viz., “Has any effective action been taken
by either of the two Provincial Governments: if so, on what lines and when?”’

The Honourable Dr. B. R. Ambedkar: As I said, they helped them #o
secure food supplies. '

Mr. K. 0. Neogy: But exactly in what way?

;hre go%om;ble Dr. B. R. Ambedkar: They helped them in getting them.

T. R. U. Neogy: But in what way was that help rendered, because we
have instances in which there was actual. hindrance?

.

-
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Dr. Sir Zia Uddin Ahmad: What steps have the colliery owners taken to
supply food to their labour?

The Honourable Dr. B. R. Ambedkar: As I said, they maintained stocks
and were also helped by the Provincial Governments to maintain them.

Mr. K. C. Neogy: Has the attention of the Honourable Member been
drawn to an instance in which certain stocks of rice which certain colliery
owners acquired for their collieries were actually commandeered by ihe Gov-
emmment and a complaint to that effect wes made by them to the Provincial
Governments and here?

The Honourable Dr. B. R, Ambedkar: I have no such information.

SCHEME FOR REGULATING THE PRICE oF DRugs. .

Mr. E. L. C. Gwilt: With reference to his statement in the House on th
17th of March, 1943, upon the subject of a scheme for regulating the price of
drugs, will the Honourable Member representing the Commerce Department
be pleased to state:

(a) how far the schemeé has progressed;

(b) the range of drugs embraced by the scheme;

(c) the date on which it will come into operation;

(d) the myaximum penaities that should be imposed under Defence of India
Rules for those who disobey the control orders: !

(e) the price of quinine sulphate powder and of quinine hydrochloride per
Ib. prevailing in the local markets of Caleutta. or Delhi, or Madras, or Karachi,
or Bombay, on the 1st of March, 1943, and the price of these products hefore
the war; and .

(f) the steps taken immediately to license the sale of quinine, and to
prohibit its sale without such a licence?

Mr. T. S, Pillay: (a), (b), (c) and (d). I am sorry that the inatter i= still
under consideration and I am not in a position at present to state the scope
of the scheme or the date on which it will come into operation or the penalties
that should be imposed for breach of control orders. :

(e) Government have no reliable = information but it is understood that
the trade stocks of quinine in the local markets are small and that such stocks
ag are avsilable are being sold at the price of Rs. 200 a pound or more. The
retail price of quinine before the war was, I understand, about Rs. 45 a pound.

(f) Government quinine is sold by licensed retail deglers. About 145,000
pounds of quinine have been allotted to Provincial Governments for wale to the
public since 1st April, 1942, and it is hoped that this will relieve the rituation
regarding the availability. of quinine at reasonable prices. I may add that
. quinine 1s freely available at all hospitals. No other step is considered neces-
sary at present.

, Bir Muhammad Yamin Khan: May I ask what steps do the Government
propose to take to ensure that this quinine which has been given wo the T.ocal
Governments does not get into the possession of these small dealers, but gets
only into the possession of those people who really require it?

Mr. T. 8. Pillay: As far as T know, Provincial Governments have got
licensed dealers and they keep complete control over their transactions.

Sir Muhammad Yamin Khan: What is the control price?

Mr. T. 8. Pillay: I do not know.

Dr. Sir Zia Uddin Ahmad: With regatd to (a), (b), (c) and (d), may I
know whether the scheme will be ready during the war or after the war?

Mr. T. 8. Pillay: The scheme will be ready as soon as possible; certainly
before the termination of the war. :

_Mr. Lalchand Navalrai: May T know from the Honourable Member at what
price is the quinine being sold by the Provincial Governments wnd also aé
what price is it being sold to the public.

Mr. T. 8. Pillay: I have already answered that I have no information on
E}st. If the Honoursble Member wants, I shsll get the information for
im. .

Mr. Lalchand Navalrai: Yes, I shall be grateful for the information.
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Mr. E. L. O. Gwilt: Did I understand the Honourable Member to ~ay that
supplies of quinine were freely available? Lo

Mr. T. S. Pillay: At hospitals.

Mr. E. L. O. Gwilt: At hospitals? But are these hospitais selling quinine?

Mr. T. S. Pillay: No. ,

Sir ¥. E. James: What is the position in the Indian States? What steps
have been taken to make quinine available in those States and at what price?
Is he aware, for example, that it is extremely difficult to get uinine . .in
Travancore where it is being sold in the market at Rs. 300 to Rs. 400 pex.1b.?

Mr. T. S. Pillay: Certain Indian States are being put in to‘uch with ?he

Provincial Governments. I have no detailed information about ail the T ndian
States. .
Mr. E. L. C. Gwilt: May I inform the Honourable Member that my
information is that quinine which was being sold at Rs. 28 a lb. is now being
sold at Rs. 400 a Ib. and in view of the fact that practica'ly all the sub-
sections of my question are still under consideration, may I ask him to
accelerate the inquiry into these matters and put into effect a price control as.
quickly as possible?

Mr. T. S. Pillay: I have already said that the scheme is under active
consideration of che Government of India and every step wiil be taken to-
accelerate the matter. .

Mr. E. L. C. Gwilt: May I also ask whether he will take steps to ascertain:
whether an ‘organisation has been set up to corner stocks of quinine and
what steps he proposes to take to break that organisation?

Mr. T. 8. Pillay: I am not aware of that organisation, but we shall mak
inquiries.  _ -

Mr. Lalchand Navalrai: May T ask if the quinine is being adulterated and
then sold? Is the Honourable Member aware of it? What stepr dnes he
propose to stop this practice?

Mr. T. S. Pillay: T am not aware of it.

Mr. T. T. Krishnamachari: May I ask if the Government will make arrange-
ments with the Provincial Governments for stocks to be made uvailable to
the people in rural areas through post offices by asking. them to carry small
stocks of quinine, a practice that was in vogue in the past? .

Mr. T. S. Pillay: I shall pass on that suggestion to the Provincial Gov-
ernments. :

Sir . E. James: May I ask if his Department is really unaware of the
fact of which everybody else is aware, namely, that there has heen fcr some
-time an organisation in Bombay which has bought up ail available stocks of
quinine there, has sequestered them in a neighbouring Indian State from where
it is being transferred to British India in small lots and sold at exorbitant
prices?

Mr. T. S. Pillay: My Department is not aware of that.

Sir ¥. E. James: Then whose Department should be aware of it? Livery-
body knows it to be a fact.

. (No answer.)

Mr. E. L. CO. Gwilt: May I suggest that the Police be asked to inquire into-

this matter if it is not the business of any other Department to do so?

‘Mr. T. S. Pillay:'T have already answered that we shall make inquiries,

. STATEMENTS LAID ON THE TABLE.
Information promised in reply to starred question No. 66 asked by Pandit
o Lakshmi Kanta Maitra on the 16th September, 1942, i~
EMPLOYMENT OoF NoN-INDIAN BurRMA EVACUEES IN GOVERNMENT oF INDIA
SERVICES. N
(a) The number of European, Anglo-Indian and Anglo-Burman Officers of the High~

[ ] »
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services of the Burma Government employed in the servics under the Government of India is
as follows : N

‘Community.  Number Scales of pay. Conditions of servioe.
' employed. 3 .
Europeans* 30 Pay according to the terms laid down in the Temporary, or for

attached summary of the principles regula-  duration of the War.
ting the pay of Burma/Malaya Officers

appointed in India, or according to rank

and appointment in the Armed Forces.

Anglo-Indians 3 Ditto Ditto.
Anglo-Burmans 2 Ditto Ditto.
{b) No.

(c) The number of non-official European and Anglo-Indian evacuees from Burma employed
dn the services under the Government of India is as follows :

‘Community. Number Scales of pay. Conditions of
employed. service.
Europeans 192 Pay according to the intrinsic value of the Temporary, or for

post or pay according to rank and appoint-  duration of the war.
ment in the Armed Forces.
Anglo-Indians 38 Ditto ’ Ditto.
B *Among the civilian officers only one officer is drawing more pay than he was receiving in
urma
Summary of principles regulating the pay of Burma|Malaya oAﬁcen appointed in India.

Generally speaking, Burma/Malaya officers ‘appointed in India are treated as if they
were first appointees to the various posts and no account is taken of the fact that they have
service rights under the Government of Burma or Malaya which it would be necessary to
recognise if they had been seconded for service in India in the normal manner by their
respective parent Governments. The exceptions to this general rule which have been
recognised are : :

(1) officers belonging to what were the common Imperial services e.g., I1.C8,, 'LP,
etc. When appointed to posts normally held by officers of such services. Burma officers of
these services have been allowed their basic pay plus overseas pay as admissible from time
to time under their original conditions of serviee. They are however treated as first
.appointees in all other respects (e.g., leave, etc.).

(2) essential personnel who possess qualifications and experience which are in short
supply in India and which it is essential to obtain in the interests of the administration.
The scale of pay which has been allowed in India in these cases, is the scale to which they
would have. been entitled had they rendered equivalent service 1n corresponding posts in
the Government of India. The Government .of India have also accepted in these cases
liability for leave and pension contribution on account of their service in India. In the
<case of the Malayan officers, however, only pension contribution is payable.

The Government of India have not accepted any other liability in respect of these
officers, e.g., maintenance of their Provident Funds and/or gratuity etc. Special pay and
allowances admissible in Burma formely are not allowed, in any case.

Information promised in reply to starred question No. 207, asked by Mr.
Muhammad Azhar Ali, on the 2nd March, 1943. ) .
REPRESENTATION 1GAINST CoMMUNAL Reservation By THE WoORKS MANAGER,
§ CARRIAGE AND WaGoN SHopr, Luckyow.
._(a) to (e). Govprnment cannot agree to disclose the details of cerrespondence between
Iway Administrations and their subordinate offices.
. (). No specific posts in specific trades have been reserved for Muslims in view of the
difticulty encountered in securing the necessary personnel, but the required reservation for
. Muslizs in the category of Journeymen and Charge-hands as a whole has been maintained.
A total of 115 permanent ‘and 161 temporary vacancies were filled during the years 1940-
1943, of which 32 and 52 respectively went to Muslims which is more than the 19 per cent.
allotted to them. )
(gi- No.

Information promised in reply to parts (b) to (f) of starred question No. 251,
asked by Mr. Amarendra Nath Chattopadhyaya on the 5th March, 1943.
FILLING UP OF VAcANCY OF PROGRESS AND PLANNING SUPERINTENDENT,
MECHANICAL DEPARTMENT. EasT INDIAN RAILWAY, ALAMBAGH.

(b) and (c). Yes. '

(d) Government do not make such selections, but are informed that the Railway followed
the procedure laid down by it in the case of the vacancy which arose in the Alambagh
Bhop in June, 1442, ‘ ' .

(e) Yes, but this was a temporary arran t. A ' thi
o etion s o porary gemen s regards the second and third parts,

(f) No, as ne appointment has yet been made. It is, however, possible that the person
‘the Honourable Member has in mind may achieve selection. Transfers between groups are
not prohibited and may be made in the interest of the Railway. Government do not
propose to take any action as they do not consider any is called for.
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luforqration promised in reply to part (a) of starred question No. 298 and atarred

question No. 299 asked by Mr. Muhammad Ahsan on the 15th March, K 1943.

DiscrmuiNaTION BETWEEN MusLmM AND NonN-MusLiM PrATrorM Ticker BookmNg
_ . CLERES 1IN THE HOWRAH DIVISION. \

No. 298It is understood from the East Indian Railway that the facts are not as
stated by the Honourable Member. -
DISCRIMINATION BETWEEN MusLiM AND NoN-MusiLiM Pratrorm TickeT Booxing

CLErks IN THE Howram DivisioN.

No. 299.—Booking Clerks (Platform Tickels) are inferior servants and their inclusion
under the heading ‘“Subordinates’ in the Revised Pay Pamphlet, 1934, was wrong.. They
have to achieve promotion to subordinate posts through Selection Boards constituted for
recruitment.

It is true that no Muslim Booking clerks (Platform tickets) have been promoted to sab-
ordinate categories during the years 1940 to 1942. The reason was that they were not
selected for such promotion by the Selection Boards.

Information promised in Teply to unstarred question No. 63 asked by Mr. K. C.
Neogy on the 24th March, 1943. 4 .
SuPPLY OF WAGONs To BENGAL AND BIRAR COLLIERIES FOR LOADING COAL.
(a) Total number of mines working in the Bengal and Bihar Coal ficlds—529.
Number of mines with daily buses.of 10 wagons and under—413. L
(b) Rakes and half-rakes are allotted according to the loading capacity of the collieries,
the urgency ‘of demands from. the consumers and the operating capacity of the Railway
concerned. = In order to consetve wagons, particularly during periods of abnormal shortage
as in January and February, 1943, advantage has to be taken of facilities at_collieries with
bases of above 10 wagons. These collieries have greater lodding capacity, produce a superior
class of coal, and raise approximately twice the total tonnage of coal raised by the mines
with daily bases of 10 wagons and under. There are very few collieries with bases of 10
wagons and under which have sufficient 'siding accommodation to load a half rake of 26
wagons and of those having accommodation extremely few can load at short notice.
: Total No. allotted for No. allotted to collieries
loading coal in the Bengal . with daily bases of 10

and Bihar coalfields. wagons and under.
January February January-  February
) 1943. 1943. 1943. 1943.
(c¢) Full rakes . . . . . 41 21~ 11 11
Half rakes . . . . 145 141 13 15
{d) Wagons . . . . . 73,627 70,283 13,900 15,451
{e) Wagons under special allotment . 1,625 1,489 373 216
(f) Wagons allotted for loading coal
other than for Loco Shipment and
Iron and Steel Factories . . 29,643 23,836 6,915 8,614
{g) Wagons allotted under the Provincial ’
Quota System . . . 4,017

Information promised in reply to starred question No. 414 asked by Khan

, Bahadur Shaikh Fazl-i-Haq Piracha on the 29th March, 1943.

DISCRIMINATION IN ISSUING RAILWAY PRIORITY CERTIFICATES FOR TRANSPORT OF
, BoNEs, ETC.

(8) & (b). The transport of bones, raw or crushed, bone meal for manure, hooves and
dorns is not closed by goods train, and they may be booked whenever wagons are available, .
but priority movement can only be arranged under orders of the Controller of Railway
Priorities at Delhi or of the Regional Controllers of Railway Priorities concerned. They
may_also be arranged by Railway administrations on the advice of a Provincial Transport
Board. In order to eliminate long and cross hauls and inconvenient movements, and to
ensure a reasonable quota of wagon su%phes for raw materials, certair. zones for the move-
ment of bones, hooves and horhs have been prescribed by the Regional Controller of Priori-
ties, .Ca.lcut.ta, in the area under his jurisdiction. A copy of the orders prescribing these zones
is laid on the Yable. These orders lay down that all bones traffic from certain areas shall:
be booked exclusively to certain mills and that certain wasteful movements shall not be
allowed. Within the limits laid down, it is for the mills to make the necessary representa-
tions in regard to their requirements along with details of areas and stations” from which
they wish to draw their raw materials. i .
foll'gai.ng?m éot aware of any applications for priority hav'mg bgen made, except the

(1) An application from Messrs. Haji Mohd. Said Mohd. Sharif of the Bone Mill, H:

East Ilndlgn ‘?al}wsy, 'for‘ railing 1,500 tops of bone meal to Karachi for Colombo, angp‘fl;;
»vgv::er:e , g:;gfx y for bringing bones to theu" factory dated July 6th, 1942, This application

(2) An application from Messrs. Burjor, Ardeshir & Co., of Bombay on behalf .of

abeve firm dated 15th August, 1942, for the movement of 100 tons ofyerushed a‘i):n:s ::;
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bone meal from Hapur to Bombay required for shipment to the U.K. on a named steamer.
Priority was given. ‘ ‘

(3) An application by the above firm for general priority for bomes and bone products,
dated 13th January, 1943. The firm was informed that applications for the movement of
particular consignments requiring urgent despatch for shipment should be referred to the
Agent of the British Ministry of Supply at the Port who would take necessdry action to
arrange for the movement.

(d) No. I am not aware of this feeling or of any deliberate preference to non-Indian
firms. The sole consideration has been to rationalise traffic distribution and to keep the
volume of traffic down to manageable proportions.

(e) Does not arise.

Re. Bones Traffic to Bally (E. 1), Santrogachi (B. N.) and Chingreehatta Bone Mills
(B. and A. Raitway).

As a tentative measure and pending further investigations which are in progress, the
following orders are made in exereise of powers vested in the undersigned under Rule 85-A
of the Defence of India Rules. ‘

(i) All bones trafic from stations on the B. N. Railway will be booked exclusively to
the Bone Mills at Santragachi. The necessary restriction should be imposed accordingly
by the B. N. Railway authorities. No re-booking or diversion of wagons booked to
Santragachi will be allowed. A quota of 60 wagons per month is allotted to such traffic.
Ten days before the end of each month the Mill should send the Transportation Manager,
B. N. Railway a programme of traffic to be moved from each station during the month
following and the Transportation Mapager, B. N. Railway will issue the necessary instruc-
tions to the District Officers concerned as regardé wagon supplies.

(ii) All bones traffic from stations on the B. & A. Railway will be booked exclusively
to the Chingrechatta Bone Mills, Ultadanga and the necessary restriction should be imposed
accordingly by the B. & A. Railway authorities. No re-booking or diversion of wagons
will be allowed.

A provisional quota of 30 wagons a month is given for such traffic. The Mill should
send t.ﬁe Chief Transportation Manager, B. & A. Railway, a similar programme as provided
for in the case of Santragachi. '

(iii) All bones traffic from :— . .

-(a) All stations on the Howrah, Asansol and Dinapore Divisions oi the E. I. Railway,
and connected light Railways. i

(b) Stations on the Allahabad Division below Cawnpore (exclusive) and stations on
the Lucknow Division, below Unao and Lucknow (both exclusive).

{c) Via Mokameh Ghat and via Bhagalpur from stations on the B. & N. W. Railway
shall be booked exclusively to the Bone Mills at Bally. The necessary restrictions should
be imposed accordingly by the E. I. Railway and no re-booking or diversion of wagons
allowed. A provisional quota of 90 wagons per month is given in the case of (a) and 8:2
and 15 per month in the case of (c). The mill should send a similar programme to_
Chief Operating Superintendent, E. I. Railway and Trafic Manager, B. & N. W. Railway
respectively as provided for in the case of Santragachi. )

(iv) Except in respect of any movements allowed by general or special order no move-
ment of bones traffic from— . ] )

(a) Stations on the M. & 8. M. Railway. (b) G. I. P. Railway and via. (c) B, B. &
C. I. Railway, and via. (d) N. W. Railway and via. (e) R. & K. Railway. (f) All stations
on the E. 1. Railway other than those and except as provided for in para. (iil) (a) and (b)
to (a) Stations on the B. N. Railway and via., and (b) All stations on the E. I. Railway
and via (including specifically all stations on the B. N. & B. & A. Railways below
Moghalsarai), . . .
shsﬁ he permitted and the necessary restriction should be imposed by the receiving Railways
concernec{e .

(v) The restriction in para. (iv) does not apply to traffic in crushed Bones or Bone-
meal consigned by the Bone Mills at Magarwala and Hapur. L

C. A. CRAWFORD, Regional Controller of Ry. Priorities.
Re. Horns and Hoofs traffic to Bdlly (E. 1.), Santragachi (B. N.) end Chingrechatta Bone
Mills (B and A. Railway).

In exercise of the powers vested in the undersigned under Rule 85-A of the Defence of
India Rules, it is directed that Hoofs and Horns traffic  shall be included withic the jpur-
view of the order dated 17th October, 1942, issued in connection with the movement of
Bones traffic to Bally (E. I.) Santragachi (B. N.) and Chingreehata Bone Mills (B. & A.
Railway). ’ . .

Aczvn)-din ly wherever the word ‘‘Bones” appears in the aforesaid Order it shall be read
as ‘‘Bones, Hoofs and Horns”. . )
C. A. CRAWFORD, Rcgional Controller of Ry. Priorities.

Information promised in reply to unstarred question No. 78 asked by Hajee
Chowdhury Muhammad I8mail Khan on the 29th March, 1943.

TIME ALLOWED FOR INSPECTION OF STATION AcCCOUNTS ON EAsT INDIAN RAILWAY.
i (a) No such case is traceable at least within the past 12 months.

. .(b) When Inspectors have complained about the time allowed, for a particular station

"being insufficiént and the complaint appeared prima facie reasonable, the stations concermed

have been inspected in the past by Accounts Officers and the time re-fixed wherever con-
sidered necessary.



MOTION FOR ADJOURNMENT.

© " RerusaL oF PErMISSION TO THE. BoMBAY CONFERENCE DELEGATION FOR
INTERVIEWING MAHATMA GANDHI.
Mr, President (The Honourable Sir Abdur Rahim): I have received notice of
4 motion for adjourning the business of the Assembly from Mr. Krishnamachari
who wishes to discuss a definite matter of urgent public importance, namely,
the refusal of the Government of India to permit the delegation of the Bombay
Conference to interview Mahatma Gandhi. ’

Was it under the Defence of India Rules that the - Government of India
refused this permission? ) ) .

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, permission was nof sought under any definite rules, but permission
has been refused on behalf of the Government of India by the head of the
‘Government of India.

Mr. President (The Honourable Sir Abdur lRahim): Was that permission
sought under the Defence of India Rules? ¢

The Honourable Sir Reginald Maxwell (Home Member). May T explain,
8ir? The conditions of detention of Mr. Gandhi are determined by the Govern-
ment of India under the Defence of India Rules.

Mr. President (The Honourable Sir Abdur Rahim): That is what I wanted
to know, whether this application of the Bombay Conference was made under
those Rules? (To Mr. T. T. Krishnamachari) I hope the Honourable Member
has followed what I said. Was the application made under the De‘ence of
Indis Rules to the Government of India for permission being granted to the
Bombay Conference to interview Mr. Gandhi?/ , o

Mr. T. T. Krishnamachari: I would like to dsugmit, Si!‘,. that the deputationists

i .pecify under what rules they wanted the interview.

dldl?!)‘} érlj'esid};nt (The Honourable Sir Abdur Rahim): Did they apply to the
nt of India?

Goﬁ?n"']l?. T. Krishnamachari: They applied to the Viceroy as the head of the

Government of India and the reply of the head of the Government of India

categorically states that his own obligations and- those of the Government of

Indin do not permit this interview being granted.

~ Mr, President (The Honourable Sir Abdur Rahim): Was it under the Defence
of Indiz Rules that the application was made?

- Mr. T. T. Erishnamachari: I would like to submit again that no specified
statement has been made as to the rules under which the application was made
and under what rules it.was refused. . . 4 _

_ Mr. President (The Honourable Sir Abdur Rahim): Perhaps the Horourable
the Home Member might have something to say to throw light on this question.

Thas Honourable Sir Reginald Maxwell: Sir, the application was presumably
madz to His Excellency the Viceroy as head of the Government of India and
his reply to the deputation merely represented the policy already laid down by
the Government of India in regard to the conditions of detention of these
persons, a policy to which they have consistently adbered. There has been no
ehange of policy and the policy has been in existence for a considerable time.
The same matter arose on Mr. Joshi’s motion at the beginning of this Session.
He warited to move the adjournment of the House on the ground of the previcus
refusal to allow Mr. Rajagopalachari' to interview Mr. Gandhi. He did not
move it at that time, but the House had an opportunity of discussing it then,
orly it was not moved. What I wish to represent is that there has been no
change of policy sirice that time nor have any fresh circumstances arisen which
would warrant it and that the matter has often been hefore this House already.
" 'Mr. President (The Honourable 'Sir Abdur Rahim): Was the interview
sought for political purposes? . ' ‘

 The Honourable Sir Reginald Maxwell: It appears so. .

~ Mr. N. M. Joshi (Nominated Non-Official): Sir, may I say one word? The
]?onnprable the Home Member states that there has been no change in the
situation. ' There has been a very great change in the situation. In the first
place, after that Mahatma Gandhi’s fast came and then he broke his fast. . . .

' : {1741 )
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! Mr. Pregident (The Honourable Sir, Abdur Rahim): 1 :
from the Honourable Membe} at this’stnge. )i 1 do ot want a specch
Mr. K. M. Joshi: T am not making a speech: I am only showing the change
"in the situation. After that the Government of India published a book con-
taining certain facts about the situation. I, therefore, feel that there is a
change in the situation. . . . i
Mr. President (The Honourable Sir Abdur Rahim): Order, order. I take
it that this interview was sought for political purposes in order to do what was
considered necessary to resolve what is called the political dead-lock. That -
question has been under consideration for a long time indeed. It is not a new
or urgent matter within the meaning of the Rules. I therefore rule that the

motion is out of order.

THE HINDU CODE, PARTA I (INTESTATE SUCCESSION).
NoMiNaTION oF MEMBERS TO THE Jomnr COMMITTEE.

The Honourable Sir Sultan Ahmed (Law Member): Sir, I beg to move:
. “That the following Members of the Legislative Assembly be nominated to serve on the
Joint Committee to consider and report on the Bill to amend and codify the Hindu Law

relating to intestate succession, namely :
1. Mr. Amarendra Nath Chattopadhyaya; 2. Pandit Nilakantha Das; (3) Mrs. Renuka
Ray; 4. Mr. Akhil Chandra Datta; 5. Babu Baijnath Bajoria; 6. Mr. Govind V.
Deshmukh; 7. Mr. Lalchand Navalrai; 8. Syed Ghdlam Bhik Nairang, and 9. the Mover."
Mr, President (The Honourdble Sir Abdur Rahim): The question is:
“That the following Members of the Legislative Assembly be nominated to serve on ths
Joint Committee to consider and report on the Bill to amend and codify the Hindu Law

. l'elutinfd to intestate succession, namely :
1. Mr. Amarendra Nath Chattopadhyaya; 2. Pandit Nilakantha Das; (3) Mrs. Renukas

Ray; 4. Mr. Akhil Chandra Datta; 5. Babu Baijnath- Bajoria; 6. Mr. Govind V.
Deshmukh; 7. Mr. Lalchand Navalrai; 8. Syed Ghulam Bhik Nairang, and 9. the Mover.”

The motion was adopted,

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): In connection
with this, may I put one question? When will this Committee meet and where?

The Honourable Sir Sultan Ahmed: ] cannot say anything definitely aboub
it. It depends entirely upon conditiond. If accommodation is available we
shall try to have the sittings in Simla some time in June. It, however, aceom-
modation s not available there, obviously Members would not like to comre lo
-Delbi in June, though, if I am here, T shall be very pleased to welcome them!

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume consideration of the Report of the Public Aeeounts: Committee. Maulvi
Muhammad Abdul Ghani will continue his speech. But before he does sp, I
must ask him to come a little nearer because I cannot follow him, the Reporters
cannot follow him, and the Government Benches cannot follow him.

Mauvlvi Muhammad Abdul @Ghani (Tirhut Division: Muhammadan): (After
coming to the Front Bench) 8ir, the other day I was speaking about railway
expenditure. I want to add one point more. The percentage of objectionable
expenditure under railways is increasing. Inm the year 1939-40 it was. "33 per
cent. and in 1940-41 it rose to -44 per cent.

Mr. T. S. Sankara Aiyar (Financial Commissioner, Railways): May I
know what page of the Report the Honourable: Member is referring to? :

Maulvi Muhammad Abdul @Ghani: T quoted the figure from the Railway
Appropriation Accounts. .

Mr. President (The Honourable Sir Abdur Rahim): Was this matter diseuss-
&d in the Committee?

Maulvi Muhammad Abdul Ghani: Yes.

Rel\'. President (The Honourable Sir Abdur Rahim): What page of the
port? : ‘ . ‘
Maulvi Muhammad Abdul Ghani: T am referring to the Railway Appropria-

“tion Accounts page 94.

An Honourabls Member: Look at page 8.

N
)
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Maulvi Muhammad Abdul Ghani: I finished yesterday page 8. I quoted

yesterday items of saving as mentioned in the Proceedings of the Public Aec-
counts Committee, page 8, and in that connection I find that the percentage of
objectionable expenditure has risen from .33 per cent. in 1939-40 to -44 per cent.
in 1940-41.

Now, I want to make mention of certain facts for the ‘in.formatzon of the
House which were brought forward beforr_,- the Committee. The Committee
‘made necessary recommendation to the Railway Board anq to the authorities
concerned. In the year under report the Bengal Dooars Ral.lway. was purc.has-
ed out of a saving made by reappropriation, but th'e. Comrplt-tee ob'served_ that
the Legislative Assembly was not given an opportunity to discuss this particular
item. Therefore, the Public Accounts Committee asked the Railway Board
that in future all such matters should be brought before the Legislative As-
sembly, so that the latter might give their assent or dissent. Another instunce
is this. When audit was being made in expenditure in the year under report,
the G. I. P. officials refused to give explanation for high variations in expendi-
ture, and this fact was brought to the notice of the Public Accounts Committee.
The Committee asked the Rdilway Board to see that all the railway administra-
tions, and particularly the G. I. P. Railway should take note,—that they must
furnish explanation for such variations.

In connection with the North Western Railway, a company under the name
of North West Transport Motor Company was started at Peshawar and register-
ed with a capital of Rs. 5 lakhs. The company floated its share and the railway
authorities, namely, the N. W. R. purchased 60 per cent. of the first call of
Ra. 72,000, and paid Rs. 48,200 as the first instalment, and out of the second
call of Rs. 1,386,000 the North Western Railway purchased shares to the value of
Rs. 81,600, altogether Rs. 1,24,800. The question is whether the railway com-
pany should make it a policy to purchase shares of a private company, because
the railway is a State-managed railway and it should not enter into contract
with privately managed companies. It was said that this private company
gave a dividend of 20 per cent. for the year ending the 31st May, 1939, but it
fell to 6 per cent. in the year ending the 31st May, 1940. T cannot say what
the condition of the company is at present, because in these days of scarcity of
petrol I think the condition may have become worse. My objecticn to this is
that, where an Act was passed for the co-ordination of rail traffic and road
traffic—I see that the railway are entering into business with private companies.
This company runs 81 stage carriages from Peshawar to Abbottabad and from
Peshawar to Rawalpindi. This has nothing to do with the railway passengers,
Had it been the case that this company was running this motor traffic in order
to give facility to railway passengers from one station to the next station. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
may be right in his criticism but it is a question of policy and he cannot discuss
policy on this Report. .~ :

Manlvi Muhammad Abdul Ghani: The Railway company should not have
entered into contract with the private company. This item of expenditure is
objectionable.

Now. I want to mention another fact about the Hydro-electric company. A
econtract was made with it for 15 years to supply energy to the suburban eléetric
eervice between Bombay and Kalyan. When the company was asked to supply
more energy the company refused and thereupon the Railway Administration
built their own power house at Kalvan and it ultimately cost one crore and
83 lakhs. Tt commenced running and it proved sucesssful and the current was
supplied at a lower rate than that at which it was purchased from the company.
Then, when the company saw that they are going to lose, they offered their
services. Formerly this very company raised the plea that it could not give so
much current because their power house was not so powerful. Now. when the
Government built their own power house and commenced running, the company
came forward and offered their services at low rates. Now, this low rate was
accepted and the power house which cost the Government one crore and 33
lakhs is kept as a stand-by. !
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Mr, President (The Honourable Sir Abdur ' Rahim): That may be right or
wrong but it cannot be debated on the Report of the Public Accounts Committee. -
TThe question that arises out of the Report is whether there has been proper
appropriation or not and other matters relating to that.

Maulvi Muhammad Abdul 'Ghani: I make mention of this, because it was
discussed in the Public Accounts Committee.

Mr. President (The Honourable Sir Abdur Rahim): That may be.

Maulvi Muhammad Abdul Ghani: The majority of the members cams to a
certain finding and I differed from that. I therefore want to bring it to the
notice of the House. It is not that I am introducing new things.

When this kind of thing was objected to, then it was argued on behalf of the
departinent that there is a saving of 19 lakhs; the company is supplying current
at lower rates and- that there is a saving of 19 lakhs wher compared with the
previous price paid to the company. Now, the question is whether it is desirable
to spend such a huge amount over the erection. . . .

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member wishes to discuss that, then the whole of the railway administration will
be liable to be reviewed on consideration of this Report on Accounts.

Maulvi Muhammad Abdul Ghani: This is one item on one railway only and
it was discussed in the Committee and I raised objection to it.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot go on discussing on this Report the administration of railways in this
country.

Maulvi Muhammad Abdul Ghani: The Public Accounts Comnmittee discussed
the desirability of such expenditure and. . . . .

Mr. President (The Honourable Sir Abdur Rahim): I want to draw the
attention of the Honourable Member to Rule 52 regarding the scope of the
discussion on the reports of the Public Accounts Committee.

The scope of the Public Accounts Committee is to satisfy itself :

“‘that the moneys, shown in the accounts as having been disbursed were legally available
for and applicable tc the service or purpose to which they have been applied or charged;

that the expenditure conforms to the authority which governs it; and

~ that every reappropriation has been made .in accordance with such rules as may be
prescribed by the Finance Department.”

That is the scope. 1t has nothing to do with whether there has been
good ur bad administration in any department of Government. You cannot
go into thati.

Maulvi Muhammad Abdul Ghani: I am not going into detail.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is going into questions of administration.

Maulvi Muhammad Abdul Ghani: T am simply referring to para. 20.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem.
ber has dore that. That is not the scope of the discussion.

Maulvi Muhammad Abdul Ghani: May I not draw the attention of the
House to certair paragraphs in the report? In paragraph 20 of the Report
on page 10, there is mention of Chola Power House. In the Committee, I raised
my objecticn to this expenditure, on the ground that it is a mere waste of
money of the taxpayer.

As rcgards certain irregularities in the Engineering Department, I want to
draw the attention of the House . . . . . _ '

Mr. President (The Honourable Sir Abdur Rahim): If there are any irregu.
larities, the Honourable Member has a right to refer to them. He cannot
discuss questions of policy. ,

Maulvi Muhammad Abdul Ghani: I am simply drawing the pointed atten-
tion of the House to certain parts of the Audit Report. '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has don: that. " ,

Maulvi Muhammad Abdul Ghani: This is another item under Engineering.
I want to draw the attention of the House to the Railway Audit Report,
para. 25. In that case, & sum amounting to Rs. 41,560 was spent over a
plant for brick manufacture. Now, it wag estimated that brick will be avail-
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able to the Railway at a cheaper rate, at Rs.. 14-8-0 per thousand but ultimately
?t?l\in;)’ caleulated gt, a higher-prate of Rs. 25. qun then the loss ‘amoun.ted to
Rs. 23,205 -and this plant is running at a loss since. then. 1 think this gort
of thing should be put an end to. . ‘ .

Now, 1 want to draw the attention of the House to another item, para. 28,
in which serious irregularities in an -engineering division occurred. They ure
dealt with in 8 items on pages 14, 15 and 16. Now, fohe matter was bropght
before the Public Accounts Committee and the Public Accounts Committee
was of opinion that the punishment inflicted in these cases was very insuffi-

cient. And the serious attention of the department should be
12 NOON. i vited to this . . . . . ) _

Mr. President (The Honourable Sir Abdur Rahim): It has nothing to do.’
with this report; it does not come within the discussion of the report that is
allowed. . : '

Maulvi Muhammad Abdul Ghani: The loss in this case was Rs. 1,03,447.
In the year under report there was one item which was discussed by the Public
Accounts Committee at page 6 . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): All that is before “the
Hoeuse. . . :

Maulvi Muhammad Abdul Ghani: 1 am not going to read .what is down
‘there . . . .
© Mr. President (The Honourable Sir Abdur- Rahim): That is what the
Honourable Member is trying to do. ,

. Maulvi Muhammad - Abdul Ghani: No, Sir, I simply draw the pointed:
:attention.of this House that this matter is mentioned at such and svch a
place, because sometimes Members put questions and want reference . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem.-
‘ber is aware that there is no question to be put and there can be no division
now.

Maulvi Mvhammad Abdul Ghani: However, I shall proceed. The monev
set apart for the sugar excise fund was meant originally for giving an oppor-
‘tunity to the sugarcane growers to 'get fair price for their sugarcane; but
instead of being spent for that purpose, for which it was meant, the money.
wag diverted and utilised—partly for the Imperial Council of Agricultural
Research and partly for the Imperial Institute of-Sugar Technology at Cawnpora.
‘The dwversion was not brought before the House and the Committee agreed
‘that a’mentior should be made to the House; and in this connection I -will
suggest that, whatever wrong has been committed, should be compensated ‘and

;he 1originn,l purpose of thé fund should be carried out now and the sugar sxcise
U Coe e

Mr. President (The Honourable Sir Abdur Rahim): I must really ask the
Honourable Member not to-occupy the time of the House by reading the veperi
which is before the House.

Maulvi Muhammad Abdul Ghani: I am saying that the purpose for which
the: fund was sanctioned, was not achieved and the monev was.diverted to
another )

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Meni-
ber has said that; it is there in the report. i

Maulvi Muhammad Abdul Ghani: Then if everything is there in the report
-and I discuss it, there'is is_no use of discussing it any further. I resumeé my seat.

Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, T should
like to confine my observations to what is known ag the financial settlement
and the allocation of defence and. war expenditpre between India and His
Majestv’s Government . . . >

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem.
‘ber. does not wish to discuss the policy? S
~ Mr. K. 0. Neogy: No: I am confining myself to the duties of the Public
Accounts Committee in exercising scrutiny over this matter. The matter is
ref,erre(} to in para. 12 of the Public Accounts Committee’s Report at pace 6.
and this should be read with the observations of the Report of the Military
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[Mr. K. C. Neogy.] ' _
Accounts Committee, para. 2 at page 12. The Xublic Accounts Commnuttee
merely generally endorses the findings of the Militury Accounts Committee in
this particular matter. A pointed discussion was raised. on this question in
conmection with the Finance Bill at the instance of my Honourable friend, Sir
Cowasjee Jehangir, but I am not going to deal with the merits of his proposal
shat & separate committee should be set up for the examination of this very
important subject, as he did not consider that the Public Accounts Committee
was fuily competent to deal with it. My Honourable friend, Sir Cowasjee
Jehangir, on that occasion seemed to me to question the capacity of individual
members to handle such a question . . . .

Mr, President (The Honourable Sir Abdur Rahim): He wanted another
Cominittee to go into the matter—not the Public ‘Accounts Committee ?

Mr. K. C. Neogy: He justified his demand for the appointment of a special
cominittee c¢n the ground that he did not consider the members of the present
Public Accounts Committee to be competent enough to deal with this question.
That is the impression that is left on many of us. I should, with your per- *
mission, deal with the position of the Public Accounts Committee itself.

1t is u statutory committee formed under the rules framed under the
Government of India Aet and we find that it is to consist of not more' thaw
12 members. including the Chdirman, the Chairman being the Finance Member.
niguself, of whom not less than two-thirds shall be elected by the non-officiai
Members of this Assembly according to the prineiple of proportional repre-
sentation, und the remaining members shall be nominated by the Governor
General. This Committee was set up for the first time in 1921, the year of
the insuguration of the new constitution ; and although we are now in 1943 . . |

Mr. President (The Honourable Sir Abdur Rahim): What is the Honour-.
able Member’s point now?

Mr, K. C. Neogy: My point is that the Public Accounts Committee, in so
far as it is cf{)mpo&ed under these very rules, is not perhaps in a positicn to
discharge its Tunections as independently as is expected . . . .

Mr. President (The Honourable Sir Abdur Rahim): That may be: but that
question does not arise now. '

Dr. P. N. Banerjea (Calcutta Suburbs: Non.Muhammadan Urban): The
Honourable the Finance Member in the course of his speech said that tkis
matter had been discussed . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. Mr.
Néogy is on his legs and he can take care of himself as much as anybody alse.

Mr. K. C. Neogy: I just wanted to point out Wie attitude of the Govern-
rment in so for as thev have treated . . . '

Mr. President (Thé Honourable Sir A-bdur Rahim): 1 must hold that the'r

qriestion does not arise on this report.

‘Mr. K. C. Neogy: Then, I shall come to another point which is also of a
somewhat constitutional character. It will be "observed that so far as the
Military Accounts are concerned, the Public Accounts Committee does not
serutinise the accounts directly. The arrangement is—and T recognise that it
i8 the result of a sort of convention established in 1929-30—the arrangement
is that the Military Accounts Committee, which is not a sub-committee of
the Public Accounts Committee. goes into the military accounts and deals
with the appropriation accounts- and the audit report, and then submits a~
report for the consideration of the Public Accounts Committee, and the Public
Accounts Committee . . . . .

' Mr. President (The Honourable Sir Abdur Rahim): Is that an independent
eommiittee? y '

i

Mr. K. C. Neogy: It is a sort of an independent committee. I have the» +

report of ths vear 1929-80 where the constitution of this committee is referred
to. Tu appears from para. 81 of the report of that year that there was a pro- -

existing official committee called the Military Accounts Committee. consisting ~ '

of the Honoura-hl-e the Finance Member, the Financial Secretary and the
Controller of Civil Accounts.  The Public Acconnts Committee of that vear
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suggested that this committee might be expanded by the addition of three
nominees of the Public Accounts Committee, g,nd t at.the accounts of» the
military depsrtment should be scrutinised by this committee, which is not a
cub-committee, because its composition is not altogether that of a sub-com-
mittes : it consists of at legst one member who is not a member of the Public
Accounts Comnmittee; and the Public Accounts Committee virtually delegated
its authority to this independent committee, which I maintain is not consti-
tutional. T should . . . ..

_Mr. President (The Honourable :Sir Abdur Rahim): How long has this heen

¢

going on? .

Mr. K. O. Neogy: It has been going on from 1929-30 onwards. As a matter
of fact it was . . . . . . -

Mr. President (The Honourable Sir Abdur Rahim): A matter like that
ought to be raised on a proper motion? : )

Mr. K. O, Neogy: This is the opportumity that I have got for raising it.
As a matier of fact, the question of military accounts did not ‘assume such
great importance . . . . .

Mr. Pregident (The Honoursble Sir Abdur Rahim): Surely during the budget
discussion the Honourable Member had plenty of opportunity. :

Mr. K. C. Neogy: I am very sorry that it did not strike me that the scope. ,

of this discussion would be so narrowed as not to enable me to point out that
the Public Accounts Committee has not done its duty properly . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber aas to take the committee as it is.

Mr. K. C. Neogy: Yes, what 1 maintain is that the military appropriation
accounts have got exactly the same position as the appropriation accounts of
any other Department, as admitted in the Report of the Public Accounts Com-
mittee of 1931.  There is no reason why for the scrutiny of the military accounts
a different procedure should be followed under which a different committes
would be expected tc deal with the work which is actually expected to pe done
by the Public Accounts Committee. Now, Sir, I wish to leave it there.

Then T come to the question of allocation of expenditure. The Honourable
the Finance Member in his budget speech in paragraph 18 made s point that
the application of the principle of financial settlement is' closely watched by the
Auditor General and a further scrutiny is exercised by the Public Accounts Com-
ruittee, in regard to that matter. Now, Sir, what was the material before the
Public Accounts Committee this year on this particular subject? I wisk, first
of all, to turn to the appropriation accounts of the Defence Services for the
-year 1940-41, and I draw the attention of the House to paragraph 6 of the
Report. It starts at page 3.  This report is signed by the Financial Adviser.
Military Finance. It reads: _ i

“These methods of assessing India’s liabilities under Settlement were evolved im
consultation with the Director of Audit, Defence Services, to whom the detailed calcula-
tions were in all cases submitted for scrutiny. It will be recognised that having regard
to the extremely broad nature of the Settlement itself, attempts to achieve 'meticulous
accuracy in these calculations would have been inappropriate besides imvolving a great waaie

of time and energy. The allocations made for the year under review are, however, in
conformity with the principles of the Settlement.®

In the first place, we find that there were certain detailed calculations. I
should like to know whether the Public Accounts Commuttee as a whole had
any opportunity of looking into those detailed calculations, -which really were
of the highest importance. In the next place, I would in passing stress the
implications of the observations made by the Financial Adviser, Military Finance.
that the Settlement itself was extremely broad in nature ¥hich obviously facili-

tated the work of audit as it did not need any meticulous accuracy. I should '

like to know something about the broad nature of the Settlement itself which
makes the work of Audit very easy. | |

Mr. President (The Honourable Sir Abdu:; Rahim): The Honourable Member -

is trying to go back.

- Mr, X, C. Neogy: I do not understand whether or not I am entitled to refer
to the papers. :

\
o2 °
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is certainly entitled to refer to the papers, but/if he raises another debate on
that point, he ecannot do so. . ’

Mr. K. C. Neogy: 1 am simply wanting to find out whether the Public Ac-
counts Committee has done its duty, and whatever you may say I hold that
I am perfectly in order to discuss the matter in that light. 1 you do not permit
me . . .. .. ‘

Mr. President (The Honourable Sir Abdur Rahim): I did not say I do not
want the Honourabie Member to.go on. But the Honourable Member must.
confine himself to matters arising within the proper scope of this Report.

Mr. K. C. Neogy: Well, 1 confine myself to the matter before the House,
but I wish to know whether it would be in order,for me to discuss what the
Public Accounts Committee should have done to exercise proper scrutiny . . . .

Mr. President (The Honourable Sir Abdur Rahim): What I pointed out was
that the Honourable Member could not raise a debate on the policy. of the
settlement made.

Mr. K. C. Neogy: I respectfully submit that if you look into the debates on
the motion in respect of previous reports of the Public Accounts Committee, it
would be found that the scope of previous debates was more elaborate.

Mr. President (The Honourable Sir Abdur Rahim): T do not accept the
Honourable Member’s statement. . -

*Mr. K. C. Neogy: Then it is not possible to do full justice to this important -
subject.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
must accept my. ruling which is strictly in accordance with the rules of the
House. -

Mr. K. C. Neogy: - Sir, am I entitled to discuss the observations made in the
report or not ?

.Mr. President (The. Honourable Sir Abdur Rahim): Phe Honourable Member
¢an discuss the observations all right, but as I have held he cannot raise a
debate on the policy of the Settlement.

Mr. K. C. Neogy: The Honourable the Finance Member claims that the
Public Accounts Committee scrutinizes the accounts in this matter. ~What I
want to know is whether the Public Accounts Committee has discharged its
obligation properly or not.

. Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
is perfectly in order to do so.

Mr, K. C. Neogy: Then I want to make a suggestion that in future the Public
Accounts Committee should go into-these matbers and tell the House . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is entitled to make that suggestion..

Mr. K. C. Neogy: That is what T am exactly going to say. What I mean, in
the first place, is that the Public Accounts Committee should ‘go into these
matters.  Further, I should like to know whether the Public Aceounts Com-
mittee has satisfied itself about the extremely broad nature of the settlement to
which the Financial Adviser, Military Finance, referred, and whether the posi-
ticn was properly.serutinised by the Auditor General himself and by the Public
Accounts Committee. I should like on behalf of this House, and I do not
know whether I have the support of the Honourable Members on’ this side of the
House, to demand that in future, in dealing with this question, the Public
Accounts Committee should exercise proper serutiny into this matter. Tt is no
use merelv endorsing in two lines the observations made_ by the Military
-Accounts Committee, and it is no use the Honourable the Finance Member
getting up in this House and saving that the Public Accounts Committee has
exerciged the serutiny on ‘behalf of vou all. -

Annther point which T should like to make is in regard to. the Audit Revort cn
the Defence Services 1942, which is also a very important paper and which the
Public Accounts Committee is, supposed to have got before it. In this connec-
ticn the observations to which T wish -to draw the attention of the Honourable
Members are to be foupd in para. 24 of that report. It says: '
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“ j in the accounts of the year as a result of audit observa-.
tionssmil: x;ea?g;tl hc:::stf K:vrvee:::,dethe correcting readjustmznt.e (the net gﬁect. of which is
comparatively small) could nct be completed in the accounts of the year. v .
| demind from the Public Accounts Committee that in future it should go®
into these readjustments and report for the information of this, House as to
the nature of those readjustments, soshat we may get an idea as regards the
character of the differences that arose between the Financial Adviser, Military |
Tinance, and the Audit Officer in regard to this very important question ‘of
allocation of expenditure between India and England. I would in this connec-
tion like to test the extent of the powers of the Public Accounts Committee as
tegards scrutiny of expenditure on military works :and the allocation of expendi-
ture between India and England.  Sir, in reply to a question of mine, “the
H.noursble the Finance Member gave a statement on Wednesday last, 3lst
March, indicating the division of expenditure. I am merely referring to this
by way of illustration for the purpose of indicating the nature of scrufiny that
I, for one, would expect the Public Accounts Committee to exercise. It will
b2 seen from that statement that in 1940-41, the expenditure on aerodromes and
air fields totalled 46 lakhs and the whole of it was borne by His Majesty's: Gov-
ernment.  Next ‘year, 194142 we find that the total ‘expenditure .on this ac-
count was one crore and seven lakhs which was divided as follows—India 82
lakhs and His Majesty's Government 25 lakhs. I would be entitled to knoy
whether the attention of the Public Accounts Committee was drawn to this aspect
of the question, and whether the members of the Public Accounts Committee
satisfied themselves that this particular sllocation of expenditure was properly
scrutinised by them, and whether they were satisfied that the right principle of
allocation was applied because, we find that in the previous year, the whole
expenditure was charged to His Majesty’'s Government. I take it that the
terms of the settlement had not undergone any change between these two years.
How ic it that in the very next year, we find a very ‘much larger amount namely,
82 lakhs, charged to Indis as against 25 lakhs to His Majesty’s Government? .

The Honourable Sir Jeremy Raisman (Finance Member): Does the Honour-
able Memiber réalise that although this is called Audit Report, 1942, it is dealing
with the Appropriation Accounts for 1940-41? :

Mr. K. C. Neogy: I expect the Committee to report next year as to whether
this departure has been justified. I would also expect the Committee to report
hereafter as to whether according to the financial settlement the expenditure of
63 crores and 27 lakhs which represents this particular item. namely aerodromes
and air fields in the vear 1942-43, was rightly charged entirely to Indig, not a
pice of it being charged to His Majesty’s Government. I realise that the
Honourable Member stated that it had been accepted that this amount shouid
be entirely charged to the Government of India. There again comes in the
question of the scope of the duties of the Public Accounts Committee. When
the Honourable Member says, we have accepted this,,the Public Accounts Con-
mittee is absolutely precluded from questioning the propriety or soundness of
that decision, The duty of the Public Accounts Committee is confined mereiy
\to the interpretation ‘of the accounting rulés so to say, and the Auditor General
81"1d‘ the Public-Accounts Committee have no authority tc go behind the ipse
dizit of the Government of India, the arbitrary decisions of the Government of
India.  Therefore, I maintain that it was not quite right for the Honourable
Member to try to create the impression that the Public Accounts Commitiee was

. there as the guardian of public expenditure in this matter.

Mr. Muhammad Aghar Ali (Lucknow and Fyzabad Divisions: ‘Muhammadan
Rurz}l)‘: Does it relate to the financial settlement which the Honourable Member
carried on in England ? -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
was a Member' of the Public Accounts Committee.

Mr: lluhamma.d Azhar Ali: Yes, Sir. I want to know whether mv Honour-
able friend wants the Public Accounts Committee Membqrs to give an explana-

tion about the expenditure on account of the finamcial settlement or does he want
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[Mr. Muhammad Azhar Ali]
that in future when the Public Accounts Commm;ee sits, they should examine
the division of expenditure hereafter ?

Mr. K. C. Neogy: Yes. I say that the functxons of the Public Accounts’
Committee are extremely limited in character, So that, there should be no
misapprehension created in the public minds as regards the authority of this
Committee to control public expenditure in these maiters. That is one thing.
In the second place, I wanted to suggest certain lines on which the Public
Accounts Committee might exercise their scrutiny in future so that their reports
might contain more particulars about these very important matters That is all
I have got to say.

Mr. T. S. Sankara Aiyar: Mr. President, Sir, I will confine myself to the
points raised in this debate on the railway portion of the report under discussion.
My Honourable friend, Mr. Muhammad Azhar Ali, has been kind enough to
say some words of appreciation about Government officers appearing as wit-
nesses before the Public Accounts Committee, though, in his speech, he was
mainly patting himself on his back as agaiust certain reflections made on the
cunmittee by my Honourable friend, Sir Cowasjee Jehangir. We, on thisx
side, Sir, have always been fully conscious and appreciative of the great ser-
xices done by the Public Accounts Committee both from the point of view of
the taxpayer and from the point of view of us, Government officers, entrusted
with the responsibility of controlling a vast e\pendxture of the taxpayer’s money
——services, which the Committee “renders under the able lead given by the
Auditor General in India and under the able guidance of the L‘halrman the
‘Honourable the Finance Member. ) _

In the spirit then, Sir, in which my Honourable friend approached the sub-
ject, T think I should mention, for the information of the House, the action
we have taken as a result of the Public Accounts Committee's cbservations on
. the points which ne has referred to in his speech. I will first take up para-
graph 15 of the report to which my Honourable friend made reference. The
Committee thenisélves have rac ogmsed that, in such a vast organisation as Rail-
ways, some defects and mistakes in budgeting are unav vidable and that the
achievement was on the whole satlsfactory Nevertheless, they have pointed
out quite rlghtlx that attempts should be made to check the tendency for the
défects to increase. In defence of these observations, the House will, I daresay,’
pe glad to hear that I have with the approval of the Railway Board arranged
for our Budget Officer, the Director of Finance, to pay visits to hea.dquarters of
railway administrations during the non-busy season in' order to find out by
personal exdmination and discussions where the defects lie and to suggest meaus
of remedy. Further, Sir, it is relevant to point out that the accounts which
are being discussed now related to the first year after the commencement of
the present war, and I submit, it is not unreasonable to expect that railways
should be allowed to take sometime to settle down to altered conditions.

Then, Sir, reference was made both by my Honourable friend Mr." Muham-
mad Azhar Ali and by my Honourable friend Maulvi Muhamimmad Abdul
Gham to paragraph 19 of the report in which our failure to place a token
demand before the House has been brought out.’ Sir, the failure is an over-
sight and- is readily admitted. ‘But T submit, Sir, it is onlv a technical defect,
the money having been found from the grant available, and the Honourable
‘Member was not correct in saving that the matter had not been brought to the
notice of the House. The purchase of the railway in question .

Maulvi Muhammad Abdul Ghani: On a point of personal explanat:on, Sll‘
Tfhli pot my view, but it is the view of the Pubhc Accounts Committee, as a
whole.

Mr. T. S. Sankara Aiyar: We are accepting the view of the Public Accounts
Ccmmittee. We are not rebutting it. T am only stating the extenuating cir-
cumstances. ’

Mr. Muhammad Azhar Ali: All that we have mentioned in the report What
is the occasion to say that the Honourable Member is not correct in saying so?

'S ¢
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[At this stage, Mr. President (The Honourable Sir Abdur Rahim) vacated_
the Chair which was then occupied by Sir Henry Richardson (one of the Panel

of Chairmen).]

Mr. T. S. Sankara Aiyar: The purchase of the railway had already been
approved by the Standing Finance Committee for Railways, and the House was
fullv seized of the facts of the case relating to the purchase in paragraph 10
of the Honourable the Railway Member’s Budget speech. My Honourable
friend, Maulvi Muhammad Abdul Ghani, then referred to the high percentage
of savings in the grant for expenditure under capital and depreciation fund. I
weculd first draw his attention to the remarks made by the committee itself
after full and careful consideration.. They said, ‘‘Allowance must be made
for the uncertain conditions brought about by the war, and having regard to
all the circumstances we consider the result 6f the vear to be very satisfactory’’.
The savings are due entirely to the fact that, like other departments of Gov- .
ernment, we were not able to obtain the materials required for the various
works owing to existing war conditions in the time in which we expected them.
I may add, for the information of the House, that in this respect the Bailway
Department have, 'in consultation with the Armv Department, succeeded in
securing some higher priority for railway needs and it is hoped that the position
will considerably improve in- the future. .

Then, Sir, myv Honourable friend, Mr. Abdul Ghani, referred to certain parti-
cular paragraphs in the various reports relating to financial irregularities. I
want to make only one general observation with reference to these paragraphs.
Fle.referred for instance, to the remark made by the Public Accounts Committee’
that the punishment accorded. in some cases were not, considered sufficient.

Dr. P, N. Banerjea: Have been lenient. _

Mr, T. S, Sankara Aiyar: Yes. I want to draw the'attention of the House
to the fact that these cases are examined and discussed fully in consultation
with the Auditor General and his deputy, the Director of Railway Audit. These
ofiicers, it will be admitted are most impartial judges, and it is only when
they are satisfied that the punishment we have decided on is adequate that
the case is closed. Neverthelesé, Sir, we have noted with care and attention
the observations made by the Public Accounts Committee, and we shall certainlv
bear them in mind when we deal with similar cases in future. '

-Sir, referring to certain shares taken by the North West Railway Company
in & certain Motor Transport Company in Peshawar, Mr. Abdul Ghan! said it
was not desirable. I have only to chserve that an experiment in this direction -
was made even before with the Lyallpuwr-dhang Motor Transport Company, and -
there the experiment has been proving quite a success. Tt has been of great
advantage both to Railways and 1o Foad transport.

I do not think that any other case referred to by the Honourable Member
needs observations from me. .

Mr. Muhammad Nauman (Patna and Chota Nagpur ‘cum Orissa: Muham-
madan): Mr. Chairman. Sir, T want to make very brief observations in coimes-
tion with the Report of the Public Accounts Committee. Sir, the question of
examination of the war expenditure has been verv ably dealt with by my Hon-
oursble friend Mr. Neogy, Member from Bengal. What we on this side of the
House are anxious about is to see that the Public Accounts Committee is given
full opportunity of examining the defence expenditure and che military agcounts.
It may be said that the constitution of the Military Accounts Cgmmittee has
})etrn m eyistence since 1980 or 1932 and the natter was never before brought
in_this House to say that that exdination alone by Military Accounts Com-
nmittee could not be considered satisfactory. But to thet my spbmission would
bg that the position of military accounts between 1932 and 1939 was very very
different from what it is now. Probably the expenditure on the military. side
has increased two or three times, if not more. The liabilities have. increased
urder the financial gettlement. We have been allotted a certain quota of the
_f.‘Pn_(—.rnlear expenditure by His Mnjesty’'s Government and naturally the tax-
paver and the representatives of the tax-payer, in India have to be satisfied
that the Q‘:Ota given to them is properly accounted for and that expenditure cn
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[Mr. Muhammad Nauman. ] . , )
that sccount is scrutinized and examined by their representatives on the Publie
Accounts Committee. I am not here particularly concerned with the sugges-
‘tion which was made on the floor of the House regarding a separate commintee,
but i am certainly concerned with the fact that we have got to be satisfied that
our representatives in some committee or even on the Public Accounts Comi-
mittee are given epough opportunities so that they may be able to justify their
presence nere. It would not do for the Governmeni just to say that the:
Public Accounts Committee has been looking into the expenditure. '

The second point which I would like to mention is this: Looking into the
report, I find that in some cases there has been transfer of accounts without
the knowledge of this House; it has been admitted in the Report. 1 will refer -
to the Sugar Excise Fund of rupees seven lakbs as an instance. We do not
know really whether the Government are justified in making such allocations
withcut reference to this House and then recording in the Report that this.
has been done for some reason or another which could not be explained earlier
through an oversight. Again, Sir, in ecennection with the Broadeasting Depart-
ment, I find that no report was published in respect of the kind of propaganda
which the department were carrving out, in respect of the entire work the
department did. And the explanation given in respect of that is not at all
satisfactory. What 1 want to impress upon the Government is that in the case
of 'such departments, which are of recent origin, there should be more vigilance
in the matter of expenditure gnd its justification of the expenditure. Sir, T do
not want to take up the time of the House in dealing with cther items but I
just went to point out agaih that looking to the report in some cases, we feel
that the Public Accounts Committeg are not given enough opportunities to
scrutinize expenditure. With these observations, Sir, T resume my a seat.
. Mr, T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Mubammadan
Rural): Sir, I have only one point to refer in regard to the examination of the °
report of the Public Accounts Committee, namely, that portion which relates
to the Military Accounts Committee’s obseryations on the manning of the
Sunply Department. I would like to draw the attention of the House to the
opumion expressed by the Military Accounts Committee in this matter, nameiz
that. they are satisfied with the principles followed in the recruitment of
Honorary ‘Advisers, or part-time employees, or full-time emplovees to-
this department drawn from amongst the commerecial firms—the com-
mercial organizations that exist in this countrv—are -similar to those that are
being followed in the United Kingdom. Sir, there is no further information
disclosed to us, except the memorandum ‘drawn up by the Supply Department
stating the terms under which these peqple have been and are being recruited.
The declaration that they are sipposed o give in cases where they are perma-
nent emplovees is that they are completely dissociating themselves from the
firms under which they were previously employed. But, Sir, there is .one very
relevant point to whiech I wish to draw the attention of the Honourahle the
Finance Member. T would like to say at the outset that if is not based cn
avy racial prejudice. But it is a fact nevertheless that conditions of the busi-
ness community in this country aund the relations that exist between them and’
the interests of the country are not identical with the relationship that exists
between the business comnmunity and the Government in the United Kingdom.
In the case of the United Kingdom the businessmen happen to be the nationals
of the countzy and I venture to submit that the circumstance is ahsent in India.
That is a point which T think has escaped the attention of those members of
the Committee who have given their imprimatur to this arrangement of employ-
ing honorary advisers, part-time advisers, and full-time emplovees drawn from
among the business organisations in this country. Sir, I hope I shall not be
misunderstosd when T 'mention that a large’ percentage, in fact, almost the
entire stgff that has been recruited—with few exceptions here and there—notably
from the steel industry, are drawn from one community .among the business-
men in this couptry. T feel, Sir, that the safeguards as liave been provided by
the memorandum annexed to this report and,drawn up by the Supply Depart-
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. ament are not adequate. The question has got to be gone into further. The
feelmg of the people in this country is that here in this Supply Department,
manned as it is today by various types of persons, aith varying degrees of
influence, the grip of one sectionn of commercial community over the Supply
Department is all embracing and the effect of it will be that when peace comes
in and there is to be a readjustment of the position it will be very dificult for
other interests to assert themselves. That is a point which I would like the
Public Accounts Committee to go into, and I would like an assurance from
Goveroment that they are fully seized of the position and that they will make a.
further examination of the position as and .when the occasion arises and they
will satisfy themselves that because there' is ap honorary adviser who has some

connection say with the jute industry, the interests of that industry will not )

be indirectly.advanced. It‘does not mean that the honorary adviser will mam--
pulate contracts in favour of his firm, but it is quite on the cards that their
iterests can be furthered in various other ways. A ‘suspicion exists that such-
nterests are being advanced against the countrv’s own interests. I voice that
fear, the fear of the country, not from the point of view of racial prejudice but
anw. the sole objection that the taxpayer’s mone? should be well-spent and the-
interests of the country should be safeguarded. '

I would like, Sir, before sitting down to tell the House that there have beec
lapses in the past,-and there have been serious lapses in the last war. This
kouse and the public are aware of a notorious instance, and therefore greater:
cauticn is necessary and we should do our utmost to disabuse people from the:
itnpression they have foday, viz., that here is one way of one particular business
.community entrenching themselves securely to the detriment of the {future
economic position of the country. ' : :

Sir, I would like that-fear to be disabused from the pdirt of view of fairness
to the Public Accounts Committee and from the point of view of fair play so far
as Government is concerned. ' .

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muhamn-
madan Rural): I do not want to detain the House for more than two or three-
minutes. In the first instance I would like to dfaw the atteation of the
Financial Commissioner to Appendix IV about the Amortisation Funds and I
hope that this point will be considered by the Committee which is- appointed
to review the Convention of 1924. This is one of the points which ought to-
be discussed and veviewed by that Committee. The second. point to “whieh I
would like to draw attention is the question of the expenditure of the Supply-
Department. My friend, Mr! Neogy, pointed out the desirability of reviewing
the expenditure in connection with the Army Department, and I think it is.
very desirable that we should know something of the manner in which the:
expenditure is incurred by the Supply Department,as well because this
_A_ccounta Committee is the only committee of the House which is in a posi-.
tion to examine their accounts. The Standing Finance Committee has got
no access, and even the Advisory Committee of the Supply Department has
got no access as to the manner in which expenses are incurred. '

I would now just draw attention to one or two paragraphs in the Public-
Accounts Committee’s report. On page 76 they have drawn attention to the
price of jute articles, i.e., jute manufactured articles and they say that a
quantum of profit ghould be allowed while fixing the purchase price. I think, .
even in this case, the amount fixed is rather heavy, but I am sorry to note
that nothing was done by the Public Accounts Committee Bbout the tixation
of the price of cotton piece-goods. There you will find that the inargin of
profit is not 10 per eent. but probably it is 200 or 800 per cent. Prices have
gone up so much that I think it is the duty of the Accounts Cominittea to.
review the prices of cotton piéce-goods and compare it with the prices of the
raw cotton and the prices of labour, and I hppe that at the next meeting
the.\.’_WlH go .very thoroughly into this question as it is a very important one,
and if the Supply Department, for reasons which are known to us, fail to do-
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this particular duty, I think-the Public Accounts Committee ought to draw
the attention of this House and the attention of the officers to look into this
question more thoroughly. _

Now the Supply Department, according to the Finance Member, spends
Bs. 18 crores a month in purchases. This is a figure probably a few months
uid. " Thé expenditure now wmay be in the neighbourhood of Rs. 25 crores a
month. When such a big expehditure is incurred” on behalf of the taxpayers
of Indis, it seems desirable that. the Public Accounts Committee should look
into this question more thoroughly and an opportunity should be provided to
the Committee to examine the matter and lay before us a report for discus-
£100. . . .

With these few words I resume my seat.

The Honourable Sir Jeremy Raisman: ] have only a few qbservations to
make because 1 do not feel that most of the points touched in the course of
the discussion call for any re‘ply, other than such as is already provided by
the report itself, . '

The matter which I would like to tou¢h on is the one which iny Honourable
friend, Mr. Neogy raised, and which has also been mentioned by Mr. Neuman.
Mr. Neogy was at pains to point out the relation of the Public Accounts
Committee to the Miiifary Accounts Comwittee and the natwre of the
materinl which is placed before the Military Accounts Committee, and wished
1o emphasize to the House the importance of seeing that the Public’ Accounts
LCommittee dealt thoroughly with this aspect of its duties. Well, Sir, what
I wish to say is that I entirely welcome that. After all, it was T miyself who
«lrew attention to the fact that machinery does exist whereby matters of this
kind can be examined with some care. . ' '

. Dr. P. N. Banerjea: But you are responsible for raising the whole con:
troversy ? . : !

The Honourable Sir Jeremy Raisman: Yes, certainly. I brought to the
mnotice of the House the machinery which deals with this matter of the rela-
tions of the two countries in regard to expenditure, some part of which is
sllocable to one and some to the other, and I repeat that 1 entirely welcome
such opportunities as exist and as will exist in future for throwing more light
on this subject and making clear to Members of this House the principles en
which these matters are adjusted. But I would like to remind the ilouse
of one thing. This'is not a matter which rests solely within the arbitrament
of this House. The Members of this House ape no doubt zealous guardians
of the interests of the Indian tax-payer, but there is also another democratic
institution which has-to deal with this matter, and that is the Public Accounts
Carnmittee of Parliament. Now the machinery for dealing with this subject,
in the first instance, is located in India. It comsists of our own departments
and it is ‘examined by our own Public Accounts Committee. Then, the
Public Accounts Committee of the Parliarnent is entitled to satisfy itself that
no injustice has been done to the interests of the British tax-payer.

Dr. P. N. Banerjea: They look at the question from their own standpoint.

The Honourable Sir Jeremy Raisman: Naturally. It is quite clear that
vyou have here two points of view which have tc be reconciled and therefore
the duties of audit in this matter and particularly of the Auditor General of
India are of an exacting and delicate nature. The Auditpr General of India
has been entrusted by the Controller and Auditor General of the United
Kingdom with the functions of the latter officer in regard to this expendi-
ture. He is, thérefore, not merely in the simple position, so to speak, of
trust in which he usually is. That is, it is his normal duty to report to this
House the results of his scrutiny of the'accounts and to indicate the extent
to which the wishes of this House and the decisions of competent authority
have actually been catried out in the financial administration of the year.
er pot  only has that duty in this case but he also has the duty of satis-
fvm,f: himself that the financial administration hags been in accordance with
the agreement reached by His Majesty’s Government and the Government of

' ¢
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India. And in that respect, he has to bear in mind the interests of both
(Governments. )

, I do not want to dilate on the question exsept to say that the whole of
our machinery has been put in a position of exceptional trust, that is to say,
the institutions in Brithin who have a responsibility placed on them bLy the
"Constitution have been content to allow these matters to be dealt with in
India in the first instance and have hitherto accepted the results of the scrutiny
made Ly the Auditor General of India and by the Public Accounts Committee
of India. Hitherto, there has been no suggestion that anything has been done
‘otherwise than in accordance with the principles which have to be observed
both on behalf of India and on behalf of England. '

Dr. P. N. Banerjea: This is done with regard oniy to the audit aspect,
but the aspect of policy neither the Auditor General of India nor the Auditor
General of ‘England is entitled to raise. Is that correct?

The. Honourable Sir Jeremy Raisman: The position is that the agreement
which is of a broad kind indicates that certain expenditure will be debited to
indiu. Expenditure for the local defence of India is ‘expenditure which is
debitable to India. 1 regard to, say, the construction of an aerodrome, the
questior: arises whether that is an expenditure for the local defenee of India,
ud the first decision taken by the Executive would have the wesult, say, of
allocating that expenditure to India. Now, it is open to the Auditor General
to'say that on the facts he does,not agree that this is expenditure for the
local defence of India and, therefore, it does not seem to him that allscution
to India would be in accordance with the settlement. That is a point which,
it seews to me, might arise. a T
. Dr. P. N. Banerjea: Is that quite clear that the Auditor General is entitled
to raise that point?

The Honourable Sir Jeremy Raisman: I think it i§ quite clear. I think
it is quite cear chat the Auditor General is entitled to say ‘‘vou may debit
re Indin expenditure for the local defence of India, but I am not satisied that
the particular itemn which has been debited to the Indian accountd falls within
that category and therefore that item, unless I am furnished with informa-
tion which leads me tc accept that position, 1 do not regard as heing properly
debitable to the Indian accounts.” The opportunities which should arise in
the course of the exumination by the Military Accounts Committee would
. enable matters of that kind to be discussed and to be cleared up.

Mr. Muhammad Azhar Ali: Does the Honourable Member mean that it is,
after all, a debatable point? o

The Honourable Sir Jeremy Raisman: My own attitude is that. where we
have accepted the cost of an aerodrome as being debitabie o India it is
because we think thar .it is a measure for the defence of India, but, since
my friend Mr. Neogy touched on that, T merely indicate how the matter
would stand in relation to audit and in relation to the - investigations of the
‘Public Accounts Committee. It is true they will come a long time sfter-
* wards, but it would be open to them to ask, ‘“On what basis do you debit this
<08t to the Indian Budget?” '

Now, there is one other point on which Honourable Members tcuched and
which I think it is strictly relevant to discuss on this motion, and that is
what happened about the Sugar Excise Fund? It has been admitted on
behalf of Government that® there was'an oversight but ! would say that the
way in which this occurred iS not unnatural and that the final position: is not
one which I think would not have been acceptable to this House if ‘Yovern-
- ment had realised that it should have been brought before this Flouse and if
. 1t had been brought before this House at the due time. The otiginal purpose
of this Fund was expressed in somewhat limited terms by Sir George
“Seht.l'gter at the time when he created it. Even at that time Government had
in mind that the Fund would onlv be devoted to this purpose for
a limited number of years and they did hrimg this fact to the sttention of
Provincial Governments.- Then, a stage was reached at which it was felt that
these moneys should be applied for certain wider purposes. As I say. these
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[Sir Jeremy Raisman.] - , :
are purposes which I have every confidence this House would have
approved if the matter had been brought before the House. 1t was,
however, overlooked that it should have been brought before the House. ‘It
is true that we were guiltv of a technica! breach of thesrequirements, and we
admit that. My only plea is that no harin has been done because, if the
nature of the purposes on which the money is now spent is examined, 1 do
not think any Member of this House would object to the money being spent
in that way. That is all T have to say. )

\

.

1P.m.

DEMANDS FOR EXCESS GRANTS FOR 1940-41.
o CrviL. .
Mr. Chairman (Sir Henry Richardson): I-shall now take up the Demands

v

for Excess Grants for 1940-41.
» -DeEmaxp No. 4.—Savr.
The Honourable Sir Jeremy Raisman (Finance Meniber): Sir, T move:
“That an excess grant of Rs. 17,432 be voted by the Assembly to regularise the

expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 194041, in respect of ‘Salt’.” «

Mr. Chairman (Sir Henry Richardson): The question is:

“That an excess grant of Rs. 17,432 be voted by the Assembly to regularise the’
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
Year 1940-41, in respect of ‘Salt’.” ’ '

The motion was adopted.

.DEMAND No. 12.—ExEctTIVE COUNCIL.
“'l'he Honourahle Sir Jeremy Raisman: Sir, I move:
That an excess grant of Rs. 1,513, be voted by the Assembly to regularise the:

expenditure chargeable to revenue actually incurred in excess of the voted grant in the
vear 1940-41, in respect of ‘Executive Council’.” ’ .

Mr. Chairman (Sir Henry Richardson): The question is: .

“That an excess grant of Rs. 1,513 be voted by the Assembly to regularise the
rexpenditure chargeable to revenue. actually incurred in excess of the voted grant in the:
year 1940-41, iw respect of ‘Executive Council’.”

The motion was adopted.

DEMAND No. 17.—DEPARTMENT oF EbrcaTioN, HEALTH AND Lawps.

The Honourable Sir Jeremy Raisman: Sir, I move: .

“That an excess grant of Rs. 1,308 be voted by the Assembly to regularise the
expenditure chargeable to revenue actudlly incugred in excess of the voted grant in the
year 1940-41, in respect of ‘Departrqent of Education, Health a:nd Lands’.”

- Mr, Chairman (Sir Henry Richardson):,The question is:

“That an excess grant of Rs. 1,308 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
vear 1940-41, in respect of ‘Department of Education, Health and Lands’.”

The motion was adopted. . \

DeEMAND No. 19.—COMMERCE DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, I move: .

“That an excess gramt of Rs. 1,680 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1840-41, in respect of ‘Commerce Department’.”’

Mr. Chairman (Sir Henry Richardson): The question is: -

“That an' excess grant of Rs. 1,680 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the vofed grant in the
year 1940-41, in respect of ‘Commerce Department’.”’ ' g

The motion was adopted. N

Devaxp No. 23.—Inpia OFricE aXp HigH CoMMISSIONER’S ESTABLISBHMENT

CHARGES. i -

The Honourable Sir Jeremy Raisman: Sir, I move: _

“That an excess grant of Rs. 53,505, be voted by the Assembly to regularige the
expenditure chargeable td® revehue actually incurred in' excess of the voted grant ‘in the
vear 1940-41, in respect of ‘India Office and High Commissioner’s Establishment Charges’.””

Mr. Chairman (Sir Henry Richardson): Motion moved:

“That an excess grant of Rs. 59,505 be voted by the Assembly to regularise the
expenditure - chargeable to revenue actually incurred in excess of the voted grant in the
year_1940-41, in respect of ‘India Office and High Commissioner’s Establishment Charges’.’”

~ Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rurel): Sir, I have to say a few words on this item. Not only is the figure
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relating to this item big, but every year.in the Public Accounts Comimittee we
find that the India Office and the High Commissioner's Office are very late in
‘'sending their accounts. It is not the experience pf one year only; it has been
se=n from year to year—that accounts are late, or there are hig excesses. I
think that some action should be taken fin order that the High Commissioner’s
Office in England may submit their accounts in due time so that the Committee
1ay be in a better position to examine the accounts in detail> When the Public
Accounts Committee examines the figures and examines them ecritically, T 'am
very sorry to hear from one of the Members of the Government fron: the Rail-
way Department saying that we all pat ourselves on our backs. It is not that
we are patting ourselves on our backs for the duties that we do; we shall
continue to eriticise Membérs of the Government if we find that they are want-
ing, that they are concealing anything, or that they are deceiving members nct
only of the Public Accounts Committee, but they -are deceif@r® the Government
itself and their own department.

Mr. T. S. Sankara Aiyar (Government of India: Nominated Official): I did
not mean any reflection on the Public Accounts Committee, .

The Honourable Sir Jeremy Raisman: Is the Honourable Member (Mr. Mu-
hammad Azhar Ali) in order on this excess grant? :

Mr, Chairman (Sir Henry Richardson): The Honourable Member must con-
fine himself to a criticism of the actual motion under consideration.

Mr, Muhammad ‘Azhar Ali: When I come to the railway department I shall
speak on that. '

Mr. Chairman (Sir Henry Richardson): The question is: )

‘“That an:excess grant of Rs. 59.505 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1940-41, in respect of ‘India Office and High Commissiofier’s Establishment Charges’.”’

The motion was gdopted. ' .

DemAxD No. 82.—GEOLOGICAL SURVEY.

The Honourable Sir Jeremy Raisman: Sir, I move: ,

“That an excess grant of Rs. 646 be voted by the Assembly to' regularise the
.expenditure chargeable to revenue actually incurred in excess of the voted granmt in the
vear 1940-41, in respect of ‘Geological Survey’.”

Mr. Chairman (Sir Henry Richardson): The question is: 4

“That an excess grant of Rs. 646 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually ihcurred in excess of the voted grant in 'the

vear 1940-41, in respect of ‘Geological Survey’.
"The motion was adopted. :

DeManp No. 38.—EDUCATION..

The Honourable Sir Jeremy Raisman: Sir, I move:

“That an excess grant of Rs. 455 be voted by the Assembly to . regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
vear 194041, in respect of ‘Education’.’’ o )

Mr, Chairman (Sir Henry Richardson): The question is:

“That an excess grant of Rs. 455 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the

vear 1940-41,«.in respect of ‘Education’.”’ N -
The motion was adopted. )
e Demanp No. 40.—PusrLic HEALTH

The Honourable Sir Jeremy Raisman: Sir, T move: .

“That an excess grant of Rs. 16242 he voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
vear 1940-41, in respect >f ‘Public_Health’.”’ L

Mr. Chairman (Sir Henry Richardson): The question is: »

‘““That an excess grant of Rs. 16,242 be voted by the Assembly to regularise the
expenditure chargeable’to revenue actually incurred in excess of the voted grant in the
year 1940-41, in respect of ‘Public Health’.” K

The motion was adopted. ' .

DemMAxD No. 68.—PaxTH PweLopa,

The Honourable Sir Jeremy Raisman: Sir, T move:

“That "an excess grant of Rs. 266 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the
vear 1940-41, in respect of ‘Panth Piploda’.” L. . :

Mr. Chairman (Sir Henry Richardson): The question is:

““That an excess grant of K Rs. 266 be voted by the Assembly to regularise the
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expenditure chargeable to revenue actually incurred in excess of the voted grant in the
year 1940-41, in respect of ‘Panth Piploda’."”’ :

The motion was adopted. ‘

Demanp No. 10.—INpiaxy Posts axp TELEGRAPHS DEPARTMENT,

The Honourable Sir Jeremy Raisman: Sir, I move: )

“That an excess grant of Rs. 7,81,660 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of t.!u?’ voted. grant in the
year 194041, in respect of ,‘Indian_Posts and Telegyap.hs Department’.

Mr. Chairman (Sir Henry Richardson): Motion moved:

“That an excess grant of Rs. 7.81,660 be voted by the Assembly to regularise the
expenditure ehargeable to revenue actually incurred in excess of t’h'e voted grant in the
year 1940-41, in respect of ‘Indian Posts and Telegraphs Department’.”’

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): The
amount involved ingthis excess grant is a pretty large one and discloses lack oi
foresight and inacc¥rate budgeting on the part of the Department. Therefore
some explanation is needed.

Sir Gurunath Bewoor (Secretary, Posts and Air Department): I agree that
the amount is large, being seven lakhs, 81 thousand but I would like the Hon-
ourable Member to compare it with the final grant- which was 11 crores, 12 lakhs:
the .amount represents only "7 per cent. But, Sir, I do not go merely by that.
The Accountant General in his report has explained on page 13 what the main
causss of the excesses were. For example, one of them is smaller credits to
working expenses due to a fall in the number of Savings Bank transactions. The
Savings Banks work is performed by the post office on behalf of the Central
Revenues and the post office is paid for the work; the payment is taken not as
an item of revenue but as a deduction from working expenses. In the begin-
ning of the year, an estimate is made of the total number of savings bank tran- -
saclions that might be made by the public during the year; but in 190-41,
the conditions created by the war led to a considerable decrease in the number
of savings bank transactions which could not possibly have been foreseen. Then,
there is increased expenditure under stamps, posteards, stationery and printing
due to the larger consumption of stamps, etc., by the public, which, of course,
come in as additional revenue. Then, there is a large rise in traffic and larger
freight charges for the conveyance of stores due to the heavier programme of
works. This heavier programme of works was due to the increased demands
on the department in connection with the war. The whole question was care-
fully examined by the Public Accounts Committee who in para. 83 of the report
agreed to recommend for regularisation of the amount by a vote of the Assembly.

Mr, Chairman (Sir Henry Richardson): The question is: '

“That an excess grant of Rs. 7,81,660 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in the

vear 1940-41, in respect of ‘Indian Posts and Telegraphs Department’.”
The motion was adopted.

) RamLwavys.
DEMaND No. 5.—PAYMENTS 10 INDIAN STATES AN
The Honourable Sir Jeremy Raisman: Sir, T move:
“That an excess grant of Rs. 12,23,155 be voted by the Assembly to regulari
expenditure chargeable to Railway revenue actually incurer in excess ofytlie \::ted ;lr:;ltuil:
the vear 1940-41, in respect of ‘Payments to Indian States and Companies’.*’ '
Iﬁ:, Chairman (Sir Henry Richardson): The question is-
“That an excess grant of Rs. 12:23,155 bhe voted by ¢ gulari
expenditure chargeable to Railway revenue actually incu Ty 'he Assembly 1o re rise the

: rred in e i
the year 1940-41, in respect of ‘Payments to. Indian States :ngxg::ngafn::s? yoted grant in

The motion was adopted. . ’

DeManp No. 6B.—WoRRING EXPENSES—MAINTENANCE
LocoMoTive PowER.

The Honourable Sir Jeremy Raisman: Sir. T move®

“That an excess grant of Rs. 14,39,894 .be voted by th‘e A bl l i
:ﬁependltuliemﬁl:rge}ble to Railwgy revenue actually incurred in e‘.\'g:::] ofythtg ::til'clih;?ntt?:
Pow}fe’% 1, in respect of ‘Working Expenses—Maintenance and Supply of Locomotive

“lflf. Chairman (Sir Henry Richardson): Motion moved:
That an ‘excess grant of Rs. 14,39.894 be voted by the Assembly .to regularise the
<.

D COMPANIES.

AND SvUppLY OF
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jtur to Railway revenue actually incurred in excess of the voted grant im:
:;:S e;;l;;mlﬁ:ig eitlbl:es;ect of ‘¥Worki.ng Expenses—Maintenance and Supply of Locomotive

y 7y

Pov T : ind: ural): T find here that
. Lalchand Navalrai (Sind: Non-Muhammadan Rural): :
thisl?xcess grant is being asked for the mafintenance and .supply‘ of loconzotlve-
power. T would like to know whether any new Jocomotives were purchased
since the grant was made. . o
Smcm. 'ei‘.gs. Sankara Aiyar: Purchase does not come under this grant. This is
enue grant. L ,
* r%rfl Lalgc{:rl?and"Navalrai: You say here ‘‘supply of locomotives’. That should
be expleined. : . . . e of

Mr. T. S. Sankara Aiyar: It is not supply of locomotives. It is suppiy ©
locomotive power. : . ) .

Mr. Lalchand Navalrai: Was it that this supply was not expected before, so
that the grant may have been asked just at the time the other grant was asked
for? 1 would like to know that.

Mr. T. S. Sankara Aiyar: The excess was duoe to the far_:t_‘ that the rate of
surcharge on coal was increased. We expected only an expenditure of 83 lakhs,
and we thought that it would be covered by the provision already made. That
expectation was not realised. There were also more receipts on cga], on ae-
count of greater traffic, and the total excess was only 14 lakhs, which is very
small.

Mr. Lalchand Navalrai: This grant is required for two purposes—revenue
working expenses and maintenance and supply of locomotive power. How much
was it for revenue working expenses and how much for the other? I mean the
excess. '

Mr. T. S. Sankara Aiyar: It was all working expenses. I have explained
that the whole of the excess was due to two facts—increase in the rate of sur-
chargs on coal and increase in the total quantity of coal received.

Mr. Chairman (Sir Henry Richardson): The question is: N

“That an excess grant of Rs. 14,390,894 be voted by the Assembly to regularise the

expenditure chargeable to Railway reverue actually incurred in excess of the voted grant in
tlim year 1940-41; in respect of ‘Working Expenses—Maintenance and Supply, of Locomotive
ower’.”” ) . .

The motion was adopted.

DeMaNDd No. 6E.—Workixg EXPENSES—EXPENSES OF THE TRAFFIC DEPARTMENT.

Ths Honourable Sir Jeremy Raisman: Sir, T move:

“That an excess grant of Rs. 95722 be voted by the Assembly to regularise the
expenditure chargeable to Railway revenue actually incurred in excess gf the voted grant in-
the vear 1940-41, in respect of ‘Working Expenses—Expenses of the Traffic Department’.”

Mr. Chairman (Sir Henrv Richardson): The question is:

“That an excess grant of Rs. 95,722, be voted by the Assembly to regularise the
expenditure chargeable to Railway revenue actually incurred in excess of the voted grant in
the year 1940-41, in respect of ‘Working Expenses—Expenses of the Traffic Department’.”

The motion was adopted. -

DemanDp No. 6F.—WOoRKING F.xPENSES—F.XPENSES OF THE GENERAL DEPARTMENT..

The Honourable Sir Jeremy Raisman: Sir. T move: . '

“That an excess grant of Rs. 8,031, be voted by the Assembly to regularise the
expenditure chargeable to Railway revenue actually incurred in exceéss of the voted grant in

. the vear 1940-41, in respect of ‘Working Expenses—Expenses of the General Deparvment’,’’

Mr. Chairman (Sir Henry Richardson): The question is:

“That an excess grant of Rs. 8,031 be voted by the Assembly to regularise the
expenditure chargeable to Railway revenue actually incurred in excess of the voted grant in
the vear 1940-41. in respect of ‘Working Expenses—Expenses of the Genefal Department’.’’

The motion was adopted. :

DEMaxDp No. 8.—INTEREST CHARGES.

The Honourable Sir Jeremy Raisman: Sir, T move:

“That an excess grant of Rs. 64 be voted by the Assemblv to regularise the
=xpenditure chargeable to Railway revenue actually incurred in excess of the voted grant in
the vear 1940-41. in respect of ‘Interest Charges’.” N

Mr. Chairman (Sir Henry Richardson): The question is:

“That an excess grant of Rs. 64 be voted by the Assembly to reqularise the

% expenditure chargeable to Railway revenue actually incurred in excess of the voted i
the vear 1940-41, in respect of ‘Interest Charges’.”’ grant in

The motion was adopted,
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DEMaND No. 10.—APPROPRIATION TO RESERVE.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That an excess grant of Rs. 1,67,13,506 bLe voted by the Assembly to regularise the
«expenditure chargeable to Railway revenue actually incurred. in excess of the voted grant in
.the year 1940-41. in respect of ‘Appropriation to Regerve’.”" e

Mr. Chairman (Sir Henry Ricl};ardson): The question is:

“That an -excess grant of Rs. 1,67,13,506 be voted by the Assembly to regularise the
sexpenditure chargeable to Railway revenue actually incurred in excess of the voted grant in
the year 1940-41, in respect of ‘Appropriation to Reserve’.”

The motion was adopted. . . «

Dr. P. N, Banerjea: Sir, . . . :

Mr. Chairman (Sir Henry Richardson): The Honourable Member is too late.

Dr. P. N. Banerjea: No, Sir; I have been on my legs all along.

Mr. Chairman (Sir Henry Richardson): But the Honourable Member never
said anything. ‘ -

Dr. P, N. Banerjea: But I have been on my legs till noxw.

Mr. Chairman (Sir Henry Richardson): The Honourable Member never said
-anything; I am sorry. '

Dr. P. N. Banerjea: I was on my legs.
speﬁni:r. Chairman (Sir Henry Richardson): The Honourable Member did not

Dr. P. N, Banerjea: But I was on iy legs; unless the Chair called me to
speak, how could I speak?. :

- Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): Members are
expected to catch the eve of the Chair and not its ear.

Mr. Chairman (Sir Henry Richardson): T waited, but no onc spoke anvthing.

.Dr. P. N. Banerjea: I was standing all along. '

THE SPECIAL HAJ INQUIRY REPORT.

‘Mr. A. V. Pai (Government soI’fI Im[iia: Nob?h::kted .Otﬁicial)_; ‘Eil:, I move:

« the Special Haj Inquiry en into consideration.”’

'I?I};;s? %:pgftpovr;zgfplacedp on t-hejtab?e .of the House on_the 16th. February,
1942. The Honourable Members have thus had ample time to study it. T
“hope they appreciate that the Special Officer who wrote it—Mr. J. A. Rahim—
has dealt exhaustively with all aspects of the question, over the whole range
of the inquiry and that the Report may be taken as the last word on the
subject. Copies of the Report were sent for opinion to 'Prt_)v.mclal Governments
‘and -administrations and to various Muslim bodies and xpdlwduals interested in
the pifgrim traffic. As soon as the opinions were received, they were placed
‘before the Standing Committee on Pilgrimage to the Hejaz for their congidera-
‘tion and advice. The House will remember that when replying to a short -
‘notice question on the 23rd Sepfember, 1942, Mr. M. 8. Aney the then Member
in charge of the Department of Indians Overseas, gave an undertak_mg tHat
.after the Standing Committee had considered the Report. an opportunity would
be given ae earlv as convenient to this House to consider the matter. The
Standing Committee completed their examination of the Report on the 9th
of this month and this is the earliest convenient occasion on which I could
move this-motion. In accordance with the undertaking given by Mr. Aney,

_therefore, I now move that this Report be taken into consideration. Sir, I

“move.

Mr. Chairman (Sir Henrv Richardson): “Motion moved :

“That the Report of the Special Haj Inquiry be taken into consideration.’’

Khan Bahadur Shaikh Fazl-i“Haq Piracha (North-West Punjab: Muham-
madan): Sir, the Special Haj Inquiry Report, now. before the House for
consideration, is the outcome of a Resolution that was moved bv mv Honour-
able friend, Mr. H. M. Abdullah ‘on the 6th of November, 1940. The Resolu-
tion demanded that a suitable Muslim be. appointed as permanent pilerim
officer in the Secretariat of the Government of India to be in charge of the
work connected with the pilgrimage to the holy places in the Hedjaz, Iraq andy
Iran, and all matters connected with the pilgrims. The Resolution had the
-unanimous support of the House and many of our colleagues, including Mr.
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ev, who afterwards became the Honourable Member in c:har;(g; of thseh ::{;:
fpé-;tment, took part in the debate. Th:l }l:[om(:)iui::,blil %gpartllxl;]ean by
jpai ) Education, Health and Lands 1 t, y
3ajpai, the Member for the ; lr’x B oke on behalf
of the department, 8p L ber
riend, Mr. Tyson, the Secreta.ry in charge o e ook L ypathetic view
he Government. Both the Honourable Members o
;ff 1}1;"12 innocent and reasonable demand of the l\’[usllqns apgl m.acl:,) athsetaﬁzljaz
;hat théy would appoint a special ofﬁcex;r hto make ;ﬁqmll;l:ssoﬁlnt b s with-
; 1 ' n the g .
irs and to make-a report thereon. Thereupo -
f'?xlvrrsl bv the Mover. I think it will be of interest to the Hono%rabclfoxfﬂsnt
i I just“ make a reference to the spegch‘e‘s made by th?r ) sal e onsed to
\[embers and read out a portion of their statements: Mr. Tyson P
say: . '
“1 a aid theref that I cannot commit (overnment to accepting the Resolution
whic]l1 ?1?5 zfe‘:x:dmov?; orzt the same time we are not out o turn a deaf ear entu'e{f tu;‘o
the Honourable Member’s plea and I should like to tell the house that we have a Lethy
gone some way,—l venture to think a considerable way—to meet his demand dm'mgil the
current Session. Though we cannot agree that there is a case for a permanent; pilgnm
officer, we do appreciate the advantage of having a periodical overhaul of pilgrim arrange-

ments by an officer who can spare the time to visit the ports at times when the §hips are
sailing.”

He further said:

“We have placed a Muslim officer, I may say, an experiepced Muslim officer of ‘the
1.C.S., on special duty for the current Haj season.”

The Honourable Sir Girja Shankar Bajpai was pleased to state: )

““We have decided to put an officer. on special duty this year in order to see whether
the existing arrangements are in any way inadequate during-the Haj season in so far as
looking after the comforts and needs of the pilgrims is concerned.”

Then he was' pleased to remark:
“This is essentially an experimental arrangements and it is our intention when we get
-the report of the officer—and the instructions to the officer will be to make a report on this

aspect .of the matter—we propose to see for ourselves in the light of the report whether &

seasonal repetition of this is necessary or whether something more enduring is needed in
the best interests of the Hajis.”

He continued to say:

“Ten years have elapsed since the Haj Inquiry Committee reported and it seems desir-
able to review the working of the existing arrangements in the light of the experience gained.
"Wonld anything be fairer than the offer which I'have made to the House today, namely,
that we shall give instructions to this officer to report as to whether this arrangement is
necessary on a permanent basis or on & seasonal basis or whether the inquiry that bhe
weuld make -would be sufficient really to adjust matters for the future.”

The House is perfectly aware that the performance of the Haj, being one
of the most essential duties enjoined by the Holy Koran, every Muslim has a
keen desire to visit at least once in his life the holy places of Mecca and
Medina and, therefore, matters connected with the Haj pilgrimage have always
been of great importance to the Muslim Members of the Assembly, and they
-have been the subject of discussion ever since this House came into existence.
In thé year 1928, my most reverend friend, the late Sir Haji Abdonla Haroon,
moved a.Resolution in pursuance of which the Haj Inquiry Committee consist-
mg of members of this House and of the Council of State was appointed with
an I.C.8. officer, the Honourable Mr. Clavton, as its chairman. My Honour-

able friends and colleagues, Sved Murtuza Sahib Bahadur and Haji Chaudhuri
- Mubhammad Tsmail were members of that committee.

Sir, this Committee took great pains and toured over the whole of India
‘and published their report comprising 213 pages which contained 219 recom-
mendnnqns to be given effect to in order to better the most wretched eondition °
of the rilgrims. It is extremely regrettable to note that in spite of incurring
so much expenditure out of the public money in getting the report of the Ha ]
‘Enqu}ry Committee, the Government did very little to provide even ordinarvy
’arnemtu_as of daily life to the pilgrims during their religious voyage to Mecca.
So mug,h so that even to this day most of the pilgrims cannot get a sufficient
avl;!vi a;l;ltable space on the pilgrim ships to conveniently pass a few days of their

[ ]
L]

C
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Mr. Ohairman (Sir Henry Richardson): The Honourable Member can resume
his speech after lunch. ' ‘

The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy
I'resident (Mr. Akhil Chandra Datta) in the Chair.

Khan Bahadur Shaikh Fazli-Haq Piracha: I was going to say that this
Government of ours is reputed for appointing enquiry committees for postponing
matters in which they do not want to do anything. I have been a Member of
the Standing Haj Committee of this House since its inception and, therefore,
baving personal experience and direct knowledge of the activities of the Haj
Committee, T can with a certain amount of authority say, that the Government
have always been very reluctant and slow in doing anythimg for providing
facilities to the Hajees to make their journey a comfortable ome.  Sir, Mr.
Tyson himself admitted the slow progress of his department in matters dealing
with the Haj; when on the 6th November, 1940, he said,— ‘

“I think generally speaking we may claim that there has been at rate since the time

when the Haj pilgrimage committee of 1929, reported, a steady, if slow, improvement in -
the conditions under which pilgrims have performed this necessary religious duty.’’
_ Sir, it will be an interesting fact to note that the terms of reference for
inquiry by the special Haj officer were actually the same as were for the old
Haj enquiry committee 15 years back, excepting an additional term with regard
to the appointment of a permanent pilgrim officer in the Secretariat as demanded
in the Resolution of our friend the Honourable Member, Mr. H. M. Abdullah.
Again, if we carefully go through the recommendations of both the reports old
and the present one, it will be found that substantially they are the same.
Some new ones, however, have been added in the report under counsideration.
Besides the concrete matters that I will shortly mention, the above two facts
alone go a long way to prove that the Government did nothing to improve
the wretched condition of the Hajees who are treated as chattels op the pilgrim
ships and are never atforded the benefit of the recommendations made by the
members of the committee of this House. If the Government had cared to
carry out the recommendations of the Haj Enquiry Committee, I think there
would have been neither the necessity of appointing a permanent pilgrim officer
in the Secretariat nor a special officer to make further enquiries in Haj matters
for making his recommendations thereon, once again. So far as I have been
able to understand the Government deliberately postponed, for so long a time,
taking action on all such recommendations as involved a certain amount of
expenditure, and carried oul only those where the Government had either to
spend nothing or expected to save a portion of the amount they were bound to
spend every year.

For instance, in passing the legislation for establishing the Port Haj Com-
mittees, the Government have saved a lot of expenditure, which they had to
incur every year for the establishment of the old pilgrim departments at Karachi,
Bombay and Calcutta. ‘A reference to ‘page 129 of the report under considera-
tion will show that Government used to spend Rs. 36,000 to Rs. 38,000 annuslly
on these departments between the vear 1929 to 1934 which was reduced to
Rs. 6,000 only in the year 1939-40, as a contribution to the Port Haj Com-
mittees. By passing legislation for compulsory return tickets with food that is
supplied by the shipping companies, the Government have reduced the numbel
of the destitute pilgrims they had to repatriate every vear with a high cost of
expenditure. A reference to page 74 of the veport under consideration will show
that the numbter of destitute pilgrims, repatriated at Government cost was
560 in the year 1932. and it has gradually decreased to 177 only in the vear
1938. Although there was a slight rise in the number in the two subsequent
vears, yet so far as my information goes the number was much less after 1940.
The compulsory supply of cooked food has proved inconvenient and more
expensive to the pilerima. as owing to the bad quality of the food supplied
either the pilgrims have to spend extra monev to get food to their liking and
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r the t ill and have to spend a lot for their medical treat;ment 1 can
:va;fogt a,nyy fge(:r of contradiction say that the reforms, if any, introduced by
the Government in pilgrim traffic were more in the interest pr the Government
themselves than in that of qhe pilgrims. Sir, reoommenda-hoqg were made in
the old Haj Enquiry Committee’s report to .appro?ch the Railway apthontles
to organise the despatch of pilgrims by special trains and to provide other
facilities also to grant them concessional return tickets, but.t«he Government did
nothing at all in the matter in spite of the fact that the Railways have 8o many
concessions in vogue for 1eligious. melas and gatherings throughout India. This
question of concessional return tickets was several times raised in the Assembly
in the form of questions, cut motions and speeches on the Railway Budget,
but we always got a flat refusal, apparently because the Government would
have had to part with a certain amount of money which they think would never
be lost even if the concession was not introduced. The same principle could
apply to the Haj traffic as is applied in the case of Hardwar and other melas of
the kind in the issue of return tickets. But probably, Sir, the Government are
-against the policy of popularising railway traffic in connection with the Haj
pilgrimage though they make such efforts in the case of other religious melas
in India. Although strong recommendations were made to build a musafirkhana
for the use of the Hajees at the Calcutta port, where there is none at present,
no move has been made by the Government in this direction at all. Similar
is the case with the recommendation regarding the construction of pilgrim
camps at Bombay and Karachi. So much so that even when two vears back
an amount was provided in the Budget and sanctioned by the Assembly for
construeting a pilgrim camp at Karachi, the amount was not spent and subse-
quently withdrawn on the pretence of break of war: though the Government
did not curtail the huge expenditure of the Ecclesiastical Department which
fact exposes the much advertised religious impartiality of the Government. Tt
was recommended that as the keeping of the Kamran quarantine station will
not be required at all, expenditure on that should be drastically curtailed. But
nothing was done and the pcor pilgrims are still burdened for nothing with the

~maintenance cost of the quarantine and the administration of the island which
is met from the Kamran quarantine station fund, which is a charge vpon ea-h
pilgrim in the shape of a fee, ior which they do not get any service and benefit
except the trouble the pilgrims are put to on account of the pilgrim ships
having required to call at the island without any necessity. If the Kamran
quarantine ig abolished either the Government of India or the Government of
His Majesty shall have to bear this expenditure, which is being avoided. The
result is that Hajees are burdened with this expenditure without any justifica-
tion whatsoever. L
Sir, the steamers plied for pilgrim traffic, unlike anywhere else in the
world, are cargo ships with unsheathed hard steel surface with hundreds of
thousands of overlapping edges, rivet heads and other unevennesses where the
deck pilgrims have to le down most uncomfortably in tke congested and
extremely hot in-between decks without any comfortable arrangementg for taking
bath or even of comfortably easing themselves at the call of nature. There is
no seating arrangement and the pilgrims are huddled {ogether like cattle. Sif,
under such circumstances recommendations were made to the different shipping
companies to provide elementary necessities to the Hajees and to carry out
certain structural improvements in their steamers so as to make them w\:bl'thy
of hqman traffic. For instance, marking the accommodation for each pilgrim
' gmd. introducing the system of reservation, providing good and spacious latrines
In mcreased numbers, sheathing the hard steel surface of the ship with wooden
plan].:s' for the comfort of the pilgrims, providing wooden planks for sleeping,
providing e}ectlic fans, keeping qualified nurses and dais for the treatment of
femal? patient pilgrims and such-like many other things were recommended
but.elther no serious action was taken by the Governnment or the shipping com-
Panies turned a deaf ear to.these requests. I understand that the shipping
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[Khan Bahadur Shaikh Fazl-i-Haq Piracha.] )
companies put forth their claim for incressing the fares in case they are com-
pelled to carry out the required structural improvements. Sir, all this callous
carelessness on the part of the companies is due to the fact that the pilgrim
traffic business has become the monopoly of only one shipping company—the
Turner Morrison Shipping Company—which, in their own interest, cannot
tolerate the coming in of any other shipping concern into the field for this
business. Whenever any company tried to come in, to a great benefit of the
pilgrims, that was kicked out by cut-throat eompetition, by the Turner and
Morrison Company’s temporarily lowering the fares which they can afford to
do for a long period as they have amassed huge profits in this business by
charging exorbitant rates of fare, being alone in the field. Sir, the general
rate of fare charged from a deck passenger from Karachi ‘o Jeddah is Rs. 195
and, T know that several times in'competition with other shipping companies,
Turner Morrison carried pilgrims for Rs. 25 for the return ticket including food
expenses. I would read out a passage from the Haj Inquiry Report in suprort
of what T have said:

“In the past fares have been on occasions as low as Rs. 25, for each journey, and though
it must be admitted that conditions have altered, we are satisfied on such data as are avail-
able to us that it should be possible even under present day conditions for the steamship
companies to undertake the traffic of a fixed fare of approximately Rs. 60, for each
journey. . . .”

In the same report on page 71, in para. 122, it is stated as follows:

‘“For example, from Bombay to Basra, 1,603 miles, the return fare is Rs. 76, as com-
pared with the return fare from Bombay to Jeddah, 2,362, miles, of Rs. 170 plus Rs. 25
Jeddah and Kamran dues.” . : .,

It meang that from Bombay to Jedda Rs. 326 are charged more for each
hundred miles distance, aithough the cargo steamers used as pilgrim - ships
have no comparison whatsoever with ihe most comfortable passenger ships
plied between Karachi and Basra. Sir, in the repor® under consideration a very
good table for comparison of fares is given; it is on page 69. A perusal of
that will show that the cost of deck traffic from Bombay to Jedda including -
food charges for 100 miles on the most uncomfortable cargo steamers in 1937
was Rs. 3-1, while that from Bombay to Rangoon, Shenghai, Singapcre, Houg
Kong, on comfortable passenger ships was from Rs. 12 to 1'8 only. The
different Indian Railways charged from III class passengers for the same distance
of 100 miles before March, 1940, from Rs. 1:3 to 2'1. This will show that
tne rate charged from the Haj pilgrims is far more than it is charged for a
similar distance from Bombay to some other ports by sea or from Bombay to
other distant places by rail. Sir, it was on this account that the Haj Inquiry
Committee definitely recommended that the fare question should be investigated,
to render possible the fixation of a uniform fare on all pilgrim ships to avoid
unhealthy competition between the shipping companies and also to bring the
fares to a reasonably low level. In their opinion, the steamer fare should in
no case be more than Rs. 165 for a pilgrim to Jedda. Sir, it was the foremost
duty of the Government to bave got this matter investigated long ago in order
to break this monopoly by one company, but this was not done evidently to
avoid the coming in of .any other company besides Turner Morrison and to

- allow it to get the best of benefits out of the pockets of Hajees.

Sir, it is astonishing to note that even though a special officer was appointed
he was not asked to investigate into this matter and make his recommendations
thereon. T would ask the Government to take up this matter according to the
recommendations of the Haj Inquiry Committee, as, I am sure, unless the
monopoly of one company is broken, the desired improvements will never be
carried out  And if the Government is really serious to get the proposed im-
provements made in the pilgrim ships, they shall have to adopt means to
attract other shipping:companies to take up pilgrim traffic business which is
in every way a profifable one.

Sir, with this attitude of the Government for so long a time towards a most
essential religious duty of the Mussalmans, which unfortunately huppens to be
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controlled and managed by the Secretariat here, it was reasonably hoped that
the troubles and difficulties could be removed if there were a Muslim Officer
in the Main Scretariat in charge of the pilgrim work and other allied matters,
co that it could be possible for the Government to pay better attention towards
this subject. It was on that account, Sir, that a Resol_utmn moved by my
friend, Mr. H. M. Abdullah, got through. It had a unanimous support oi this
House, and consequently the Government appointed a,dlgiml:gmshed Muslim
1.C.S. in the person of Mr. J. A. Rehim. S, 1t is gratifying to note that
Mr. Rahim took great pains in going deep into the details of every affair connected
with the Haj and in writing a comprehensive report, in which he has made 82
recommendations. He has supported these recommendations not only with
arguments and reasons, but with facts and figures. Sir, I have thoroughly
studied the Report and have found it to be a very useful and valuable work for
the benefit of the pilgrims as well ag to serve as a guide to the Government
to better their condition, provided they be really anxious to do so. Mr. Rahim
amply deserves our thanks and congratulations for the keen interest he has taken
in performing the most important work that was entrusted to him. But, Sir,
the value of this report depends only on the attitude the Government takes
in giving effect to the various recommendations made therein.

Sir, the Report, though a little less in volume than the old Haj Inquiry
Report, contains alimost all the matters that could come in within the limits
of the terms of reference. A major portion of the recommendations were placed
before the Standing Haj Committee and were approved by it with the exception
of a very few recommendations in regard to which the Standing Haj Committee
did not fully agree with Mr. Rahim. For instance, the Committee was nnt in
favour of taking photographs for passport purposes, as this is forbidden in Islam.
The Committee. also did not agree to get -some more legal powers to control the
activities of Muallims, or Pilgrim Guides, by issuing some sort of licences to
themn in India. Personally, I am entirely opposed to-imposing any such restric-
tions upon the people who work as guides on a religious duty. The Indian
Penal Code has vast powers to deal with cheats or dishonest persons. Sir, a
measure of the kind was brought forward in this House to control the activities
of Muallimg in the time of the late Honourable Sir Fazl-i-Husain, Member for
Education, Health ard Lands, but it was unanimously opposed by the Muslim
Members and was finally dropped. Sir, excepting these two measures, so far
as I can judge, there is no such recommendation which does not command the
whole-hearted support of the entire Muslim Community.

Sir. out of the varioug recommendations made, the one that relates to
providing berthed accommodation to the deck passengers is very important and
a useful one. If it is carried out it would remove at least 25 per cent. of the
troubles of the Hajees, and would meke their journey a comfortable one. Mr.
Rahim, hag discussed this question at length and has proved the utility of this
scheme not only for the pilgrims, but for the shipping companies also. Sir,
in'para. 46 of his report Mr. Rahim has given his observations as to the deck
surface of the pilgrim ships, which I would like to read out for the information
of the House and to leave it to the Honourable Members to decide how im-
portant is the recommendation for berthed seats:

“The deck passengers have therefore to sleep upon steel plates, which are rendered still
more uncomfortable than they would otherwise be through the presence of cverlapping
edges, rivet heads, and other unevennesses. A few pilgrims bring with them camp-beds or
tharpais, but the majority are without even mattresses. An average camp-bed measures
six feet in length and is two and a half feet across. covering. thus. very mnearly the space
allowance of 16 sq. feet.” -

Sir, none of the recommendations is such as can be overlooked or delayed.
I have mentioned one to quote it as an example. Sir, it will take a lot of time
if T go on repeating the entiré lot of the recommendsations before the House.
It would suffice me to say that we are in absolute favour of the recommenda-
tions and would request the Government not to treat this report, which has
b.een written by an official of their own, like the old report of the recommenda-
tions of the Haj Enquiry Committee by the Members of this House. I do
not think that the Government can hdve any reason to go against the decision
reached by their own employee.

L]
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[Khan Bahadur Shaikh Fazl-i-Haq Piracha.]

Sir, I would like to make a reference to the main question which was the
real cause of the appointment of the Special Officer to make this report, i.c.,
the appointment of a permanent Pilgrim Officer in the Secretariat. I think,
instead of giving my own arguments in support of this demand of the
Muslim Members, I would request the Honourable Members to refer to pages
134 and 135 of the report, where the arrangements at the Centre have been
fully discussed by Mr. Rahim. For the convenience of - the Honourable
Members, I would read-out the concluding para. regarding the appointment
of a Pilgrim Officer in the Secretariat.

“Many of the recommendations made in this report if accepted would require supervision
when being translated into practice, while some like the introduction of the Qafila system
snd impioved methods of publicity necessitate much additional labour. The employment
of an officer who could devote his attention entirely to work concerning the pilgrimage
appears necessary. As the pilgrim officer would have a considerable amount of touring to
do besides other work his time should be fully occupied. "I believe, moreover, that too
much stress has been laid in the past on the seasonal character of the pilgrimage and all
that follows from it; actually there are at present only three slack months in the vear,
which could be filled out by a better distribution of work like publicity, examination of
reports, and assimilation of material collected during the peak of the season. Where s0
much interest is shown by the public the issue of an annual report by Government appears
desirable, a work that could be undertaken by the pilgrim officer, who would be in the
position of -an Under Secretary as far as the Secretariat part of his duties Were concerned.
1 recommend the appointment of a pilgrim officer in the Secretariat or attached to it. As
the work is connected with an aspect of Muslim religious life and the contacts with the
public are chiefly with Muslims and Muslim organizations, it is desirable that the officer
should be a Muslim.”

Sir, after this recommendation made by Mr. Rahim, I think there can
be no option for the Government but to appoint the required officer as soon
as possible. 1 would in this connection like to suggest that the officer should
in no way- be of a less position and status than suggested in the report,
although in my opinion he should not necessarily be an I.C.S. Such persons
should be considered for this post as are well versed in the Haj affairs and
the problems connected therewith. He must, of course, be a man of religious
aptitude and very well conversant with the religious principles. I hope before
making the appointment, the Standing Haj Committee will also be consulted.

Sir, as many of the recommendations affect the pilgrim ship companies,
some such recommendations were deferred for consideration by the Standing
Haj Committee in presence of the representatives of the shipping companies,
and, therefore, I had suggested that a meeting of the Standing Haj Committee
be held at one of the pilgrim vorts to give the members of the Haj Com-
mittee an opportunity to consider the recommendations on the spot and in
the presence of the representatives of the shipping companies to avoid any
more delay. I hope the authorities will have no objection in agreeing to this
proposal of mine in order to expedite the matter.

Sir, before ending my speech I think it necessary to point out certain
matters that are not included in the report and in the terms of reference for
enquiry. They are as follows:

(1) Examination and fixation of steamer fares at reasonable normal rates
and advice to Government to employ more than one company for pilgrim
traffic. T have already spoken much on this point and I need say nothing.
more in this respect; ’

(2) The abolishing. of the Kamran quarantine station and exemption - of
the pilgrims of Kamran fee that is charged from them without reason. Sir,
this point has already been dealt with by me just now and has also been
stressed several time. in this House; and ‘

(3) Arrangements for the pilgrims in the Hedjaz.

Sir, the pilgrims’ second instalment of troubles begins when they land
at Jedda'h, where there is nobody to look after themn and their interests, unlike
the nationals . of other Governments. This part of the Haj question
was ignored even by the late. Haj Enquiry Committee, apparently
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bhecause this was not included in the terms of reference. Any reforms,
if at all, .made in the Haj Traffic matters will be left incomplete if enquiries
are not made to remove the troubles and difficulties of the Hajees in Hedjaz.
I would, therefore, most forcibly stress on the Government the necessity to
fill up this gap and get enquiries made on the three above points very soon.

Sir, as termed in the Resolution moved by my friend, Mr. H. M. Abdullah,
the Honourable Mr. Tyson was-pleased to say in this House that the officer
who had been placed on special duty would also be charged with the task
of examining the conditions of pilgrimage  to holy places other than the
Hedjaz—a subject which was dealt with not of course in his Department but
in the Department of External Affairs. From this he meant the holy places
“of Iran and Irag.

Sir, after giving an undertaking the Government ought to bave included
m the terms of reference for the report the arrangements for pilgrims pro-
ceeding to the holy places in Iraq and Iran. But that was not donme. I do
not know why? I hope Government will be pleased to say something to
clear their position in this respect and would also arrange to fulfil the under-
taking given by Mr. Tyson. ' ‘

Sir, that is all that I have to say in respect to the report. But in the
end 1 must quote the undertaking given by the Honourable Sir Girja Shaukar
Bajpai for making permanent and, adequate arrangements Wwith regard to Haj
on the 15th of November, 1940, when speaking on Mr. Abdullah’s Resolution.
The Honourable Sir Girja Shankar Bajpai was pleased to say:

“[ am going to ask this officer to report upon the desirability or otherwise of wre
permanent arrangements in order to ensure that the Hajis perform their rehigious duty as
Delits the subjects of an enlightened Muslim State.”

1 hope the Government will keep the dignity of the undertaking given
by the Honourable Member and would do everything in the matter.

1 would be failing in my duty if I do not express my deep sense of grati-
‘tade tu the very favourable and sympathetic attitude of my friend, Mr.
Bozmaun, Secretary in charge of the Department, towards the recommenda-
tions in the meeting of the Standing Haj Committee. I hope and trust that
he will do everything to carry out the recommendations and thereby win
the hearts of the entire Muslim community. But 1 must say that even if
Mr. Bozman is anxious to do anything, unless the Honourable the -Finance
Member and the other gods of the Finance Department are also likewise
sympathetic, nothing would possibly be -done. 1 hope that the Honourable
the Finance Member will not grudge a few lakhs of rupees to spend for the
benefit of the Haj pilgrimg who performm a most pious religious duty, the
responsibility for the arrangements tor which fortunately or unfortunately lies
with the Government. I would, however, assure him that the amount required
to be spent m this connection will only be a fraction of the huge amount of 36
lakhs of rupees that are annually spent on the Ecelesiastical Department which
in my opinion i8 no more important than the performance of the Haj by the
Muslims, .

I would like to say a few words about one more point, and I have finished.
In the rules for elections of the Port Haj Committees, the Government' officials
are also allowed to seek election. Tt is contrary to the rule of the land in
respect of other elected bodies. This point was brought to the notice in a
meeting of the Standing Haj Committee and was unanimously passed that the
rules 'should be amended, so as not' to allow officials to seek elections in the
Port Haj Committees. Thev can, however, be easily nominated by the Govern-
ment. T hope that Secreary in charge might have given his directions in this
respect. . '

I will take this opportunity to draw the attention of the Government that
they should make arrangements for Haj pilgrims in the coming season ag the
people "have been extremely annoved and disappointed that the Government
did not do any arrangements for the Haj in the last season. With these words,
T resume my seat, :

.
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Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Mr. Deputy President, before I proceed to make a few observationg on ihe
Report of this Special Haj Inquiry, I must offer my warm tribute to Mr. J.
A. Rahia for the excellent report he has made and which report we are dis-
cussing todzy - .

Babu :Baijnath Bajorla (Marwari Association: Indian Commerce): We have
not received a copy of the Report.

Mr. G. S. Bozman (Secretary, Indians Overseas Department): It was lad
on th> table of the House; copies are in the Library of the House,

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Will it not be
circulated among us separately also? I would like to know this from the
Government,

Mr. G. S. Bozman: I do not think that is really necessary. There :re
sufficient copies in the Library of the House for .those Members who are
interested to avail themselves of it.

Sir Abdul Halim Ghuznavi: It is an outstanding Report on the difficulties
which the pilgrims suffer during the voyage to the Hedjaz, and his recom- '
mendations have been so useful that this report will be treated as a historical
document so far as this particular subject is concerned. Mr. Rahim has
studied the subjects so well and gone into the matter so thoroughly that he
has left nothing untouched. Both in my ‘personal capacity and as Chairman
of the Port Ha; Committee of Calcutta, I have had extensive correspondence
with Mr. Rahim and I must say that he was always found to be sympathetic
and responsive to suggestions made for the removal of the difficulties of
pilgrims.  He has devoted all his time and consulted all the Port Haj Com-
mittees, to gain first-hand knowledge for the report that he was to prepare.
The report contains 82 recommendations. and, as my Honourable friend, Khan
Babadur Fazl-i-Haq Piracha, has just said, exeépting one or two of the recom-
mendations made, the Muslim community is grateful for them and they accept
those recommendations.

I will now proceed to give a little history as to why it is incumbent upon
every Muslim to perform the Haj. The Honourable” Non-Muslim Members
of this Hcuse way not be aware that Islam provides five institutions, called
the “Five pillarc of Islam”’. The first of them is to imitate the divine morals
and is contained in the very formula of the faith—

“La Ilaha Illallah Muhammad ur Rasul Illah.”
{There is no other deity or object for adoration but Allah and Muhammad is His Prophet.)
The second pillar is the prayer. The third 1s the alms-giving or Zakat.
-The fourh is fasting. The fifth is Haj or pilgrimage. The injunction of the
Holy Quran in respect of pilgrimage is that every Muslim shall perform Haj
which is obligatory and is par{ and parcel of the Muslim religion. It is of course
not obligatory for indigent persons . . . .

Mr. Lsaichand Navalrai: Did you that the first pillar is morality”

Major Nawab Sir Ahmad Nawaz E'Eln (Nominated Non-Officialj: Belief
in the unity of God and prophethood.

Sir Abdul Halim Ghuznavi: In 1913, my late brother, Nawab Bahadur Sir
Abdel Kerim Ghuznavi, who was then a Member of the Viceroy’s Imperial
Legislative Council, under the instructions of the Government of India, went
to Haj as a pilgrim in order to find rut first-hand information about the diffi-
culties of the pilgrims who gc to the Hedjaz. He issued an official pamphlet— *
that was in 1918—giving full details, which was found by the first Haj Inquiry
Committee to provide a most interesting description of the condition of things
immediately before the first war, as far as pilgrim fraffic was concerned.
It was in 1913 that he had suggested various valuable suggestions for remedv-
ing many of the deficiencies which he had proved were then existing,

[At this stage, T\{r President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

About the same year, that is 1913, another prominent Muslim Member,
the late Sir Tbrahim Rahimtoola, brought in a resolution in the Council of the
-Governdr General, suggesting that the ports of Calentta and Chittagong should
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pe thrown open for the embarkation of pilgrims. In his spéech he said that

he had also moved a similar resolution in the Bombay Legislative Council.
He gave 1 most lucid exposition of the difficulties in Bombay in securing
passage to Jeddah, increased rates of passage money and the need of musf\ﬁr.
khanas in Bombay. He pointed out another difficulty. The Governmens of
Bombay had, in 1913, put forward a proposal for the. grant of a monopoly
of piigr“im traffic for a fixed period of years to one stéamship company, which,
if carried out by Government, would have been highly detrimental in the
interests of the pilgrims, as that monopolistic concern would have made the
poor pilgrims pay a terribly high fare. In 1924, Sir Tbrahim Haroon Jaffer
tabled a resolution for the appomntment of a Haj Inquiry Committee, but he
failed as the Honourable Member. Sir Narasimha Sa-!:ma_, the then Member
in charge, assured him that the grievances of the pilgrims  would be fully
investigated by him. At last, in September, 1928, the late Seth Eap Abd_qola
Haroon moved a Resohlution in the Legislative Assembly on the lines of that
tabled by Sir Ibrahim Haroon Jaffer in 1924 for the appointment. of a com-
mittee by Government. This is the history of the first Haj Inquiry Conmmittee
ander the” chairmanship of Mr. H. B. Clayton, C.ILE.. I.C.S. The Commitiee
submitted sn elaberate report in 1931 containing many and. varied suggestions
for the removal of the varicus difficulties experienced by the . pilgrims. Most
of the suggestions remained unimplemented. Some of the Members who
cerved on that Committee—I find that my Honourable fMend,, Maulvi Syed
Murtuza Sahib Bahadur will bear me out that the most valuable report the
Committee had made was shelved and nothing was done, and that the troubles
that the Hajees experienced continued from vear’s end to vear’s end.

My Honourable friend, Khan Bahadur Fazl-i-Haq Piracha, said that Mr.
Rahim’s report was made by him as an official and, therefore, he said, being
a Government official’s report it ghould not have been shelved. May. I point
out to him that the other report also was a report. by a committee whose
chairmsn was a Government official, and the recornmendations that were made
in the reporv of that Committee had the approval of the chairman of that
Committee, but still they shelved it. What is the guarantee that this report
will not receive the same fate as the other one? In the first report they
recomr.ended- that the port of Calcutta should be kept open. What happened
to that recommendation? The only monopolistic shipping company which
then existed, that is, Messrs. Turner Morrison and Co. resisted that with all
the power they possessed; they did not like us to.open the port of Caleutta.
When my brother came back as a Member of the Government of Bengal,
he opened the port of Calecutta. That monopolisfic company tried, and is
trving their level best to close the port of Calcutta, and I will give vou the
reasons why they want to do that. They have got their own set of brokers,
whom they send out to collect these pilgrims, and they find it detrimental to-
their interests if they allow the port of Calcutta to remain open, because,
if that port remains open, we who are the members of the Calcutta Port Haj
Coinpittee will see to it that the trick which they want to play tc ged
pilgrims and extort as much money as they can, cannot be allowed. Even
this time the Government of India, although they provided one other' boat
from Karachi and.Bombay,—Messrs. Turner Morrison and Co. was able tc
prevail upon them not to provide a boat for Calcutta. And the boat for
Caleutts was nol provided. They further recommended—I am speaking of the
old Report—that Governmeni should construct musafirkhanas in Bombay.
Calecutta and Karachi. The Bambay Mnslimg are rich and wealthy. hev
have oue or two musafirkhanas. I have visited them, they are kept fairlv well.
T have not visited Karachi, so T am not in a position to say sabout it; still
the Government has spent a certain amount of money for the Karachi musafir-
khana. But up to date thev have not raised their little finger to have a
musafirkhana in Caleutta. Theyr did nothing in spite of the recommendatign
of the first report. (Interruption by Major Nawab Sir Ahmad Nawaz Khan.)
Don’t you interrupt me. It is not a question of to-day: it is a question of a
fawr years before. What did they do before 1930, 1934, 1935, 19362 Why do vou
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shake your head now? We know that they cannot do it to-day, but why
did they not do it before? That recommendation was made long agoe, about
15 years ago, and they did nothing. Before this war 'was declared, as
Chairman of the Port Haj Committee of Caleutta, I sent in a report praying
the Government of India through the Govermment of Bengal—we told them
that we have taken pains to find a plot of land in Sooterkin Lane, Calcutta
which is close. to the centryl mosque, the Juma Maspd, and that we bave
gov Messrs. Ballardie, Thompson and Matthews, to go into the matter of the
musafirkhana, and they have submitted a scheme or plan with necessary
figures of the amount required for construction and the plan which they sub-
mitted was sent on to the Government of India through the Governmert, of
Bengal. And the Government of India shelved it. (An Honourable ‘Member:
‘“‘Are there no private musafirkhanas?”) There are, but they are not for
pilgrims. -At one time, four to five thousand pilgrims arrive and the existing
musafirkhanas are not sufficient and they are not intended for the pilgrims
.also. Sir, before I proceed 1 insist that the Honourable Member in charge
should mske & statement here and now. Are they prepared to proceed in
the matter and secure that plot of land belonging to the Calcutta Iimprovement
Trust? After waiting for three long years, the Improvement Trust has sold
that land to a private person. 1 want an answer from the Government Here
and now—whether they are prepared to state that they will acquire that land
fromn that person and proceed with the construction of the building after the
war, : .
Then came the report which we are discussing. I opened my speech com-
plimenting Mr. Rahim on the historic report which he has made. As my
iriend who preceded me pointed eut, most of the recommendations that were
made by Mr. Rahim were also contained in the previous report which was
ot implemented. Therefore, he Hhad to repeat them in his report. This
Report which Mr. Rahim submitted was considered by the Central Haj Com-
mittee in their meetings of the 16th and 17th November for the first time and
the Honcurable Mr. Aney presided. The Muslim community is indeed grate-
ful to Mr. Anev. He was verv svmpathetic and I must say that he showed
his willingness to do all he could to implement this report. Since ther &
second 1meeting was held on the 9th March, 1943, which was presided over
by Mr. Bozman, as Mr. Aneyv was no longer in Government as a Member.
Mr. Bozman showed an understanding and consideration equal to that of Mr.
Anev. In both the meetings of the Central Haj Commiltee, they accepted
the recommendations, except one or two, with which we could not agree. 1
‘would like Mr. Bozman to tell us here and now whether he is prepared to
see that the recommendations that have been accepted hy the Committee
will be implemented as soon as possible and not shelved, as was the case with
the first report as I have already said.

I will now come to one or two points which I want the Government of
India to note and they are these. Port-Haj Committees are constituted under
Act XX of 1932, which was passed as a result of the recommendation of the
Haj TInquiry Committee and they came into being -in the first half of 1934.
With the coming into force of Part IIT of the Government of Indin Act of
1935, that is, provincial autonomy, all the statutory functions relating to the
Port Haj Committee which were to be exercised by the Government of India
were delegated for administrative reasons to the Provincial Governments con-
cerned under Notification dated the 30th March, 1938. T hope I have rmade
the point clear. The administrative part of the machinery shonld be in the
hands of the Government of India which is a correct thing to do. ag the Haj
iz an all-India question but with the introduction of reforms in 19385, thew
transferred these to the provinces. T submit that this is a thing which the
‘Government should not do." This being an all-India question, the Port Haj

'ommittees of the three ports of Tndia, namely, Calcutta., Bombay ‘and
arachi, should be directly under the Central Government, and the rule.
making powers should also be vested with the Government of India; for the
simple reason which my friend has pointed out. One province may make
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: et of rules, another province may make another set of rules and a third
;?Svisnce may make a third set of rules. If the rules =ge. {1'11; :-lll:lfotilln 1;1::
if different provinces make different rules, this is not beneficia the pilgrims.
The rules in the different provinces should be identical, except in partflcll}:ar
caces where a particular set of rules is required to suif the conditions of that
particular province. Otherwise, the rules of all the Port Haj Commlttges
shonld be identical and they should be directly under the Government of India.

Now, about the membership of these committees. I am ~speaking about
the Calentta Port Haj Committee. It is known to the Muslim Members of
the House that there are three classes of members. First come tl}e nominated
embers, then the elected members, and ‘then there is a third kind, which 1s
.co-opted by the elected members. Now, I object to ‘the oﬂiplals, the Govern-
ment servants, standing for election, as is being done in Calcutta. T am
not aware as to what is being done in Karachi or Bombay, but in Gmm}tt-a

' there are two or three Government servants who stand for election,

4PM. ohich is very improper. They are the members of the Port Haj
Committee. Naturally, an official in a high position can get votes and I would
not menticn names. It is impossible to defeat them for reasons which I need
‘aot mentior ; they are known to all of us. . _

Kuwar Hajee Ismaiel Alikhan (Nominated Non-Official): What are shose

. ;9 .

Kassoﬁhﬁhdn] Halim Ghuznavi: They are all Muslims but they are Government
officials. Government officials are not allowed to stand for election to the
Legislutive Assemblies or any other public bodies, so why should ‘they be
eligible for election to the Port Haj Committee?

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): What
is the electorate which elects them?

Sir Abdul Halim Ghuznavi: There are different sorts of electorates. The
Mewbers of the Assemblies elect them, Municipalities elect them and there
are other electoral bodies.

Major Nawab Sir Ahmad Nawaz Khan: You object to Muslim officials also?

Sir Abdul Halim Ghuznavi: Yes, I object to them. If necessary, they
can co-opt officials. Government can nominate officials. There is a' nomiua-
tion of fiva members. The Health Officer, one of the Shipping officers, the
Cemmissioner of Police and some other officials are nominated to the Port
Hzaj Commitiee. We have no objection to the nomination, but the elected
part .must be confined to non-officials and the officials should nct be eligible
for electicn. They should be debarred from election. These are the two
puints that T wanted to bring to the notice of Mr. Bozman. First of all, the
rule-making power must be a central subject and, secondly, no official should
be eligible for election but thev are certainly welecome by nomination or by
co-option if the' Committee wants to co-opt them.

Now, Bir, I conclude my speech by tendering our gratefu! thanks—thanks
on behalf of myself and on behalf .of the Caleutta Port Haj Committee—to
Mr. J. A, Rahim, Mr. Anev., Mr. Bozman and Mr. Pai. All of them have
assisted us; all of them have been verry sympathetic and thev have done all
that we wanted them to do. But, of course, they are not the Government.
The Government is somebody else and, therefore, I appeal to them that they
will do their best to implement the report that we are considering today.
T am sorry, Sir, I forgot to mention the name of Mr. Tyson amongst them
to whom we are grateful. I do so now. '

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhamradan): Mr.
President, Sir. as one of the members of the Haj Inquiry Committee and also
as one of the members or the Standing Haj Committee, I have to perform the
very pleasant duty of congratulating and thanking the author of this report, who
hus taken much paing and who has proved himself, the worthy son of the
illustrious father. Sir, though an official, he has gone deep into each and every
question and has made 82 recommendations out of which about 46 have been
disposed of and it is hoped that the Secretary of the QOverseas Department.
who is already sympathetic, will show his sympathy throughout and the other re-
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commendations also will be acted upon. In this connection, I have to bring
to the notice of the House, particularly the Honourable the Finance Member,
whose absence is keenly felt by me, that this is one of the five cardinal princi-
ples of Istam, which, according to the Quranic teaching, is ineumbent on every
well-to-do and healthy Muslim. Those who can afford physically to undertake
the journey to Mecca and those who are able to meet the expenses thereof
should necessarily visit Mecca, the birth place of Islam and also the birth place
of our Holy Prorhet, once m their life-time. Such a momentous question as
this has been ignored by the Government of India as was ponted out by the
previous speakers. So far as I can see, I am the only member of the Hu
Inquiry Committee which was constituted in the year 1929 in pursuance of the
Resolution which was passed in 1928. We made about 219 recommendations
out of which very few have been taken note of. As has been pointed out, the
majority of the recommendations were shelved. That is why our Hgnoural?le
friend, Hafiz Abdullah Sahib, tabled a resolution as a result of which this Special
Officer was appointed. He has made, as I said, 82 recommendations many of‘
whica are very valuable indeed. In this connection, I have to inform my pre-
vicus speakers and the other Members of the House that it is not Mr. Bozman
who can carry out our recommendations. He must have the co-operation fmd
sympathy of the Finance Member, otherwise he won’t be able to do anything.
That is why I said that the absence of the Finance Member is keenly felt .by us.

I want to bring to the notice of this House that so far as the Ecclesiastical
Departinent of the Government of India is concerned, they spend al:zout 34
lakhs of rupees every year, which is a recurring expenditure. = Approximately,
every month about 3 lakhs is being spent.  For what purpose do they spend
this 1oney? A congregation of those who belong to the Church of England is
to be held by certain Chaplains once a week and for this purpose 3 lakhs of
‘rupees is being spent every month. But ir the case of Muslims for whom it is
incumbent to' perform Haj they hesitate to spend even a few lakhs of rupees
-in the shape of non-recurring expenditure.

I have visited all the three ports, Calcutta, Karachi and Bombay. So far
as Bombay is concerned, as the House is aware, it consists of rich people,
Maimans, Khojas and others and they have provided a musafirkhana specially
mtended for Hajees. So-far as the other two places, namely, Karachi and
Calcutta are concerned, unforturately for us they have no such musafirkhana
and I hope my Honourable friend, Sir Abdul Halim Ghuznavi, will bear me out.
There are no musafirkhanas in Karachi for Hajees and, I think, if something
like ten lakhs of rupees as a non-recurring expenditure is sanctioned. we will
have a very commodious musafirkhana there. As regards Calcutta, the Chair-
mar. of the Port Haj Committee has advocated its cause beautifully well and
as one who is fully alive to the necessity of that musafirkhana, I strongly sup-
port it. T think a sum of five lakhs of rupees will be sufficient in order not
only to purchase a site for that musafirkhana but also to complete the con-
structional work of the building. A site has been selected by the Port Haj
Committee and is just near the Zakaria mosque which is the Juma Masjid in
Caleutta.

.There is another point which I wish to bring to the notice of the House and
it is that a special Muslim officer should necessarily be appointed in the Secre-
tariat of the Government of India, so that he may attend not only to the
secretariat duties, but also tour other places. '

Sir, so far as the terms of .reference of our Haj Enquiry Committee, which
Commitiee came into being in 1929 and the terms of reference of the present
officer are concerned, it has had many limitations and we have to work under -
certzir limitations and the same difficulty must have been experienced by the
author of this Report. Sir, we are not allowed to go to Jeddah or Aden or
Kamran, places about which there is much .controversy. Kamran, as you are
aware. wag imposing many hardships on Muslim pilgrims. But after the Haj
Erquiry Report was out, that was minimised to a certain extent but even now
the Kamran has its own difficulties. . Last year, as the House is aware, there
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as no pilgrim traffic, and so far as this year is concem_ed we are not sure that
::,‘}'JeS GOVl;rI;‘nl'i’;l{) will see their way to permit the intending Hajees to proceed to
Mecea. Such being the case, they should see their way to be more liberal as
regards sanctioning money for these two musafirkhanas in Calcutta as a}so for
XKarachi. ) ) )

As regards the other question, that is to say, officials seeking elections for
membership or office-bearership of the Port Haj Committees, it should be dis-
couraged. I have come to know that so far as Karachi and Bombay are con-
cerned there is no such thing, but as regards Calcutta there it is that officials
seek elections to these Port Haj Committees. I hope the Government and parti-
cularly the sympathetic Secretary will see their way to put a stop to this thing,
so that only desirable candidates may come in and do the duties properly en-
{rusted to them. ) o

Sir. with these few remarks I have to associate myself in thanking the Edu-
cation Department which was formerly in charge of this as also the Oversez‘:s
Department which iz now in charge of the Haj Pilgrim and my Honourabie
friend. who is absent, I mean the Honourable the Finance Membey, thlll give
us an opportunity of thanking him—although I think him in anticipation—ifor
sanctioning the required moneyv as has been pointed out by my Honourabie
friend. T hope the other Governmént Members who are present today will
carry thi= message to the Honourable the Finance Member so that he may
attend to these things and by doing so give us an occasion for tendering our
hearty congratulations and thanks to him. .

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): Sir, of course,
as a Muslim, I have been quite naturally interested in matters relating to Haj
all my life, and evety ‘Muslim knowing anything about his faith and imbued
with even an ordinary degree of piety is always keenly interested in those
matters. My connection with the problems arising from the arrangements
relating to the Haj traffic began in the year 1928 when as General Secretary
of an All India religious organisation, I wrote to the Government of India and
submitted- a memorandum which had been very carefully and intelligently
prepared by another Secretary of the same organisation on the basis of his own
observations and experiences ac he had proceeded to Holy Hedjaz for pilgri-
mage that year. I published this memorandum in the papers as well. Next
year I myself had the good fortune and the privilege to undertake this sacred
journey. I sailed from Bombay and when our steamer touched at Farachi,
some Karachi friends saw me on the steamer. and informed me that Govern-
ment had appointed a Haj Enquiry Committee, which would no doubt go into
the complaints and grievances of the pilgrims and enquire irto all relevant
matters, and that the memoranduin which I Lhad submitted to the Governmens
and published in the papers was likely to receive attention, bt my friends
urged that now that I was myself proceeding to Holy Hedjaz, I.should note
down all my experiences and report them to. Government on my return so that.
the Haj Enquiry Committee may get some more authentic matter and wmore
food for thought. I told my friends that I would bear the matter in mind. In
the course of our voyage, I saw at Kamran a good deal which was a source,of
unnecessary worry and annoyance {o the pilgrims, and mnyself had & quarrel
with a very black Indian doctor bearing a Muslim name who looked / and
behaved more as a butcher than a doctor. About him I wrote to the Govern-
ment of India from Holy Mecca without waiting for my return to India. On
my return to India, I found from the papers that the Haj Enquiry Committec
was at work and later on I was summoned to give evidence before the Comn-
mittee at Lahore which I did. I fdund that Mr. Claywon the Chairman of the
Committee was forewarned about me and forearmed for cross examining me
about Kamran and the tax of Rs. 25 which the pilgrims, even the poorest of
them, had been artfully made to pay, for nobody knows how long, without
knowing or in the least suspecting that a tax had been imposed on a sacred
and Imperative religious duty. The imposition and collection.of this tax had
remained a secret because the amount had always been collected by the
shipping gompany along with and as part of the steamer fare. - When question-

L[]
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ing me about Kamran, Mr. Clayton, took out his secret weapon, an Inter-
national Sanitary Convention to which as many as 59 civilised countries were-
said to be parties and signatories. Of course, like all other Indians I had -heard
that there were some civilised countries in the world, but I was not prepared
for such a plethora of civilisation as to be told that there were as many as 59-
civilised countries in this savage world. I felt dumbfounded because I had
never seen that convention and was not prepared to answer any questions
about it. 1 pleaded ignorance and asked for time to study it. Mr. Clayton,
could not spare his own copy which was the only one he had and which as he
very good-humouredly said he had stolen from a Government office. But my
late lamented friend, Sir Ibrahim Haroon Jaffar, who was on the Committee
came -to my rescue and lent me his copy which I promised to return after a
few days. Mr. Clayton gave me time to send him my note on the Kamran
question after studying the convention. This I did. Well, Sir, this Haj Enquiry
Committee pursued its enquiries and submitied a voluminous report. 1 was
not a Member of this Honourable House in those days and cannot say how
this House and the Council of State dealt with that report but this much I
know for a fact that the Muslim public was dissatisfied with many of its re-
commendations and complaints and grievances not only continued but multi-
plied. Nor am I in a position to know and state what action Government tock
on that report. I take it. it was, with all’due ceremony pigeon-holed and kept
‘there as a historical document to be referred to at some remote future time.
I hope the Honourable Secretary for the Overseas Department will be able to
throw some light on that point. Now, another special enquiry has been made
and a most valuable report has been presented. I do hope that Government
is quite in earnest and -really intends to implement the recommen-
dations contained in this report, because, unless practical steps are taken to
carry such recommendations into effect, the time, thought, labour and ‘money
spent in securing them are simply wasted. Merely to appoint an Enquiry
Committee or an officer on special duty to enquire and report when complaints
.become loud and persistent may serve as a palliative and the hope that some-
thing is going to be done may temporarily lull the complaining public into
sleep. But this is like a doctor giving a soporific dose to a patient to allay acute
pain and send the patient to sleep. This gives only temporary relief but when
the effect of the dose ceases, and the patient is roused from torpor, he starts
writhing, groaning and erying again. We do not want temporary relief, we want
a cure and a permanent cure, not merely curing the symptoms but eradicating
the causes of the disease. To allow such reports to be merely recorded and
thereafter shelved deepens the discontent and the sense of suffering. The
impression of the public that officials are really callous is intensified. Resent-
ment and indignation follow.

The report of Mr. J. A. Rahim, is a document of great and permanent
value. This officer has not only bestowed labour and thought on the work
entrusted to him but has brought remarkable intelligence and insight to bear
upon his task. He has dealt with every problem connected with Haj in a
masterly way and has single handed achieved results which a whole Committee
working with assiduity, sympathy and devotion to duty might have achieved.
The proper way to appreciate his recommendations is not merely to pay him
glowing tributes in words, but to give practical effect to his recommendations.
These recommendations have already been circulated to the Provincial Govern-
ments, the Provincial Haj Committees, the Shipping companies and many other
interested and competent quarters and have met with an unparalleled consensus
of approval and agreement. The only dissentient has been that great pilgrim
traffic monopolist company, Messrs. Turner Morrison and Co., who have
objected to the more important recommendations which tend to throw some
financial respohsibility on them. But we have known the ways of these money
grabbers for much too long to attach much importance to their attitude. They
bhave been carrying so much human cargo so to say in their cargo boats and
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have been enabled to charge exorbitant fares. Other shipping companies which
entered into competition with them were either killed or throttled but it is
hoped that their monopoly is not going to last much longer.

Well, Sir, Mr. Rahim’s report contains as many as 82 recommendations.
Most of them came up before the Standing Haj Committee which were con-
sidered and mostly adopted. The Committee approved of most of the recom-
mendations. I will not refer to all of them but only to some. Some of these
recommendations were to be considered in the presence of representatives of
the shipping companies and it was decided that this would be done at one of
the ports, preferably Bombay. I call ¢pecial attention to this and hope Gov-
ernment will call a meeting of the Standing Haj Committee for this purpose
at Bombay at as early a date as possible. The points to which I call special
attention are the following:

Th- first thing is the Kamran quarantine. This institution at Kamran is
now, for all practical purposes, an absolute superfluity. Time there was when
the steamers on their outward vovage used to touch at Kamran and some sort
of Health Officer used $o board the ship and find out for himself whether there
had been any cases of smallpox, cholera, plague or any other such dontagious
disease and in case he was told that there had been some cases, he used io
detain the entire body of pilgrims sailing in that steamer and keep them there
under quarantine, their clothes were disinfected and all that was necessary in:
the way of medical aid and’ precautions was done. But now, Sir, things have
changed. Before the pilgrims start from any of the Ports, they are vaccinated
and inoculated against cholera and this double process of vaccination and inocula-
tion is expected to make them immune from contagious diseases of the kind
which ured to occur before. So that in practice it now very seldom happens that
any steamer is detained in Kamran. They merely touch there, a very cursory
inspection is held and the steamgr is allowed-to cail away. This being all the
work that is now left to Kamran, it is absolutely ‘unjust to continue to tax
the pilgrims for the maintenance of the institution at Kamran and to éarrv
on that institution at all. Looking more deeply into the matter, it appears that
this excuse of an International Sanitary Convention and this pretence of detain--
ing the steamers there on sanitary and hygienic grounds is not the reason for
the occupation of Kamran or for the maintenance of that Station there. The
occupation of Kamran is a matter of political importance to the Government
of India or to His Majesty’s Government, or to both, and, if so, why tax the
Hajees, the pilgrims, for the maintenance of that institution, why charge fromn
thein a very big amount every year and spend it on maintaining the Kamran
Station? Therefore, I submit, Sir, that, as far as Haj traffic is concerned,
time is now'ripe for cancelling the rules regarding calling of these steamers at
Kamran and their detention there or the examination of pilgrims and their-
detention, and so on.

The second point, Sir, to which I would only briefly invite attention, be-.
cause it has been dealt with in great detail and with very cogent reasons by
my Honourable friend, Khan Bahadur Shaikh Fazl-i-Haq Piracha. is the revi-
sion of steamer fares. The matter should be taken up by the Government of
India with the Shipping Companies and the fares must be cut down. They are
unconscionably high, and my Honourable friend, Mr. Piracha, has shown—and
it has also been shown in the Report of Mr. J. A. Rahim—that really they are
very exorbitant and compare very unfavourably with fares for similar distances
to other stations in the Indian ocean. .

Then, Sir, I come to return railway tickets for pilgrims, and special trains
for them. That requires special attention. The matter has been dealt with
by my friend, Mr. Piracha. and I agree with every argument advanced by him
and emphasise ‘every one of the points which he has brought forward.

About the Caleutta musafirkhana I nted not now say much beyond.saying
that I agree with every word said by Sir Abdul Halim Ghuznavi. There is
absolutely no reason why this matter has been hanging fire for such a long
time and wh> that valusble piece of land should not have been acquired. The-
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construction of the musafirkhana can perhaps .stand over till' the end of the
war, but that valuable piece of land will perhaps pass into other hands who
may not be willing to part with it and land aequisition proceedings and other
proceedings may have to be resorted to, or the price of that land may rise.
Therefore, I urge that no time should be lost in acquiring that piece of land.

Finally, I refer to the question of appointing a special Haj Officer. That
matter has been very clearly explained by my Honourable friend, Mr. Piracha,
and has been fully dealt with in the report of Mr. J. A, Rahim on pages 134
to 186. I emphasise, Sir, the necessity of having such an officer permanently
at work over Haj matters and Haj problems in the Government of India
Secretariat. We know, Sir, ‘that in spite of the fact that a big Haj Inquiry-
Committee was appointed and a lot of expense was incurred by Government
in getting the matter examined. the Report remained a dead letter. Now
another Report—a most valuahle Report—is before the Government, and who
knows this may become a dead letter too. There ought to be somebody with
£pecial responsibility to deal with these matters in the Secretariat of the Gov-
ermnment of India and since the state of things which has co far existed shows
that the efforts of Government to de anything for the amelioration of the lot
of pilgrims have been only sporadic ard evervthing has been done by fits and
starts, and they have not systematically dealt with the problems, I say that
the Government chould appoint a Special Haj Officer who, according to my
view, should have the rank of a Deputy Secretarv in the Government of India
‘because an officer of a lower rank will not suffice as he will have to deal with
very impottant matters, especially in dealing with shipping companies. He
should be permanently at work on these problems, as has been pointed out by
Mr. J. A. Rahim, also. There will be only one or two months in the course
of the year when he will have clightly less work, but throughout the remaining
period he will be fully occupied. Therefore, I say, Sir, that that point should
be particularly attended to by Government at the earliest possible moment.
‘0f course, it is useless to say anything to the Finance Department because the
Bonourable the Finance Member is conveniently absent at the moment, but a
hope can be entertained and expressed that the Finance Department will also
‘be sympathetic in the matter. There is no reason why this matter. which is
a source of constant and persistent complaint, should not be dealt.with in such
an effective way as to stop the inflow of these complainte in the future. I join
the other speakers, Sir, in expressing mny. gratitude to those gentlemen who
have all along dealt very sympathetically with matters relating to the Haj—
1 mean Mr. Tyson, Mr. Bozman, Sir Girja Shankar Bajpai and Mr. Aney, I
tnow from personal experience that they have been very reasonable and sym-
pathetic and I trust that they will continue the same attitude towards these
problems as they have shown in the past.

Mr. H. M. Abdullah (West Central Punjab: Muhammadan): Sir, the House
will remember that during the Autumn Session 1940 I had the privilege of
moving the Resolution in this House regarding the appoimtment of a permanent
pilgrim officer in charge of the work connected with pilgrims proceeding to thz
Hedjaz, Iraq and Iran. That Resolution evoked a lively debate. The Govern-
ment were in the first instance oppesed to the appointment of a permanent: officer
for this work, but subsequently the Honourable Sir Girja Shankar Bajpai, then
Meirher in charge of the Department of Education, Health and Lands, made
an snnourcement on the floor of the House that Government had appointed a
Special Officer to enquire into protlems affecting pilgrims and the arrangements
‘made for them, and that he would be asked to report whether a pilgrim officer
was required permanently or for the. pilgrim season only. As a result of this
anrouncement I withdrew the resolution,

Mr. J. A. Bahim, I.C.8., was appointed for this job. Mr. Rahim’s report
was placed on the table of this House in February, 1942. On a perusal of the
report, it will be apparent that Mr. Rahim has thoroughlv examined the pro-
‘blem in all its aspects and made a number of useful recomimendations cor-
-cerning the shipping companies as well as others requiring action on the part
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of the Government. 1 will only deal wi}h'the latter class of 1'ecomme1_1dations,
and in this connection I must say that Government do nqt. seem to have take;n
much notice of this report, which is really deplarabli_a. The report, as I said
pefore, was circulated to Members in the Budget Session, 1942, and since then,
over a year has passed, but the Government did not think of even bringing a
motion for consideration of the report before the House' till I tabled a questicn
to this effect. I cannot, therefore, congratulate the Government on this belated
action of now tabling a motion for the purpose. As regards the report, 1 must
at the nutset express my disappointment over the fact that althbugh my Resolu:-
tion calle for an officer to deal with pilgrim traffic not only to Arabia, but to Iraq
and lran as well, the officer appointed has dealt with the pilgrim traffic in con-
pection with the Haj. I am sure that the Government will soon appoint another
officer to make a similar report on the pilgrim’s traffic to Iraq and Iran.

I may now take up some of the more important recommendations made by
Mr. J. A. Rahim, which are given on pages 184, 135 and 136. They are as
follows:—

41, Criticisms directed against the administration have been aimed chiefly at the two
points—inadequate provision of funds and lack of interest. . .

2. Some difficulties arise out of the arrangement of placing Haj Committees under Pro-
vincial Governments which might have led to the belief in the minds of the public that
the subject had not been receiving the attention it deserved.

3. The employment of an officer who could devote his attention entirely to work con-
cerning the pilgrims. As the pilgrim officer would have a considerable amount of touring to
do, Besides, other work, his time should be fully occupied.”

Sir, it will be seen from the passages just quoted that the main objection of
inadequate work for the pilgrim officer, which Government spokesman put for-
ward in 1940, falls to the ground. Here is the opinion of an officer who has
gone into the matter thoroughly:
~ “The report: clearly indicates that g.he existing arrangements have been revised on sound
lines. I still hold the viefv that it is necessary for a pilgrim officer to be appointed
exclusively for the work and for bringing about the required reform, provided Government
are prepared to accept the recommendations and provide adequate funds.” -

As | accepted the assurance given by the Honourable Sir Girja Shankar
Bajpai in November, 1940, I would now like the Government spokesman to give
us an assurance that the pilgrim officer would be appointed immediately.
In fact, his appointmient should have been created soon after Government receiv-
ed the report. I would ask for a further assurance that the Government would
provide the requisite funds for giving effect to the reconnnendations with which,
they are directly concerned. If the Member representing the Overseas Depart-
ment is unable to do so, we would request the Honourable the Finance Member
to give such an assurance, because no improvemenfs can be effected without
money. I stated in this House on the 6th November, 1940, that an experienced
Muslim should be appointed as Pilgrim Officer. Rccommendation No. 486,
regarding the construetion of a Musafirkhana in Caleutta, recommendation No. 47
regarding the reconstruction of a pilgrimage camp in Karachi, recommendations
No. 69 to 74 and 76 to 80 should also be accepted and enforced before the next
pilgrim season opens. - i

The Government should 'not grudge the expenditure. They should realise

what sort of help in men and money Muslims are giving to the Government for
the successful ‘prosecution of the war. In all fairness they can reasonably
demand that the recommendations of their own officer are not neglected for
lack of funds even in time of war..
__Before resuming my seat I must acquaint Government with the feeling of
indignation and disappointment among the Muslims for the failure of the Gov-
ernnient to make ships available for the Haj traffic last year, I understand that
the Japanese Government was able to send two ships of Java Muslims to Arabia
with the consent of the Allies. I am: sure that our benign Government will not
repeat this'mist.a.ke this year, but will make every effort to provide two or three
ships for pilgrim traffic and thus carn the gratituds of the Muslim cornmunity

. Mr, G: 8. Bozman: Sir, it is, T think, unfortunate that owing to pressure’ 0%
other basiness this motion, in which we know that our Muslim Jriends are so
closely .nterested, has come up at the end of the Session. That, I fear, we

could not avoid. Honourable -Members are tired at th> end of a long and
[ ]
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exhausting Session, and 1 propose to be brief in my reply, and I trust that if

T omit any small points which Honourable Members might have raised, they

will excuse me on that account and not charge me with any discourtesy to

them. '

Sir, we were glad to hear the tributes paid by all Members to the work done
by Mr. Rahim. The report which he prepared is, I think, remarkably concise
aud detailed and has gone into practically every aspect of the Haj problem in
Ind:a that could very well be discussed in a report of this kind. It seems to
me that his recommendations fall naturally into three groups.

There are first of all what I should call the structural recommendations—I
inean the recommendations which would involve modification in existing ships
or additions to existing ships in their frame work. As has already been mention-
ed by une Honourable Member, certainly the most important »f this group of
recommendations is that concerning berthed accommodation for pilgrims. To
the best of my recollection, this recommendation, I think, was not objected to,
at any rate in principle, by any association or company or individual to whom
the report was referred and I can certainly say at once that it is a recornmenda-
tion which we regard with fuli sympathy. I think I should be failing”in my.duty...
however if I did not point out.certain practical difficulties with regard to it,
which have got to be overcome. There is, of course, in the first place, no pos-
sibility of its being given effect to during the period of the war. It would be
quitz unthinkable that ships should be laid up at the present time of shortage
fcr so long a period as would be required to effect all these internal alterations.
Secondly it s very doubtful, even if we did lay the ships up, whether the mate-
rial would be available. New ships, of course, have to be constructed at great
spucd and pay attention only to war requirements and no others. Then, I should
remind Meinbers that the provision of berthed accommodation is going to alter
the whole of the feeding arrangements in the ships. At present pilgrims receive
their food at their places on the deck. When they are provided with berths, some
separate feeding accommodation will have to be arranged for them. Next, the
difficulty—and a very real difficulty it is—of purdah arrangements will have t«,
be considered; and finally we do not know yet what effect berthed accom-
modation may have either upon the passenger carrying capacity of ships or
‘upon that very hotly discussed mattgr, the fares—economic fares. There are
other recommendations in this group referring to sanitary arrangements on the
ships, 1o, ventilation arrangements, to the provision of a praver deck, to facili-
ties for a permanent isolation hospital and so on. I certainly am not com-
petent to say—and I venture to doubt whether any Membver of this House is
competent to say—how many holes you can knock in a ship without sinking
it, and how much you can put on top of a ship without interfering with the
Latchwayvs and approaches to the hatchways and the operation of winches.
Questions of that sort can only be determined by technical experts, and it was
for that reason that the Standing Committee on the Pilgrimage to Hejaz, to
which incidentally I should like to pay a tribute, now, for their great assiduity
and determination in going through the many recommendations of this report—
they made what I consider to be a very practical suggestion, namely, that all
these matters should be discussed by them with shipping companies and with
th: Port Haj committees and with technical experts from the Government of
India. 'That is a suggestion which I am now pursuing, and I hope that I shal!
be able to call such a meeting in Bombay, probably some time in May. As
that group of recommendations—1 think there aré 17 of them to be discussed
at the meeting—is to be examined on the technical aspect, 1 think the House
will probably not expeet me to go into any detail on the rest of them. )

The aext group is the group of administrative recommendations. They refer
to the constitution and responsibility of Provincial Haj committees and Port
Haj committees and also to the staff employed by the Government of India
jtse}f.. Now, when these recommendations were considered by the Standing
Haj Committee, it became guite clear to me that Members on that committee
were keenty aware of the need for keeping down cost and husbanding our

e ¢
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resources =t the present time. But'they were also impressed by the peculiar
Jifficulties which attach to the orgzanisation of a movement, including a con-
siderable journey by sea, of large numbers of poor and frequently iliterate
pilgrirug, ull of thew under the influence of an impelling religious fervour. Con-
trot of this movement is a highly complicated and delicate matter and’ it requires
not merely planning on paper by somebody sitting in an office in Delhi or
Simla bhut it requires unremitting hard work at, first of all, the place where the
pilgrims start their journey, and secondly at the ports from which they sail.
In addition to that, there is the question of publicity upon which Mr. Rahim
very rightly commented. Publicity for the arrangements that are made ‘s
not an =asy matter when we consider the wide areas of India in which it has to
be given effect and the difficulty of bringing it home to people, many of whom
cannot read or write. But I entirely agree with Mr. Rahim that publicity of
this kind is essential if we are to enable pilgrims to take advantage of all the
arrangements made and also to protect them against certain ill-intentioned
persons who are apt to take advaniage of their illiteracy. That is to say, that
w2 can plan at the centre here, but there must be people at the ports and in the
provinces who are prepared to effect the necessary contacts. That I understand
at anv rate is the object which Mr. Rabim had in view in making his recom
mendations, and I do not imagine that any Membevr of this House will quarrel
wita that object. '

But it will be observed that Mr. Rahim's observations go into very: greut
detail, both with regard to the constitution -f the Provincial and

SPM. “port Haj Committees, in regard to salaries to be paid, staff to be
employed and the division of financial responsibilities. Now, those recom-
mendutions have all to be taken together and fitted into one particular plan. 1
should ke to suggest to Honourable Members that, since the Btanding Ha;
Committee last met on the 9th March, there has been sufficient to occupy our
attention to prevent us from reaching a final picture of the whole organisi-
tinn required. I can give an undertaking now that I am anxious to get a finul
dscision upon the whole of this organisation question as early as I can and |
shall spare no pains to push the matter forward. But if money is going to be
spent, whether from the pockets of the Central Government or the pockets of
the ‘provinces or the pockets.of th¢ pilgrims, we need to be assured that it is
geing to be well spent and will at. least help towards .achieving the object that
we have got in view. Therefore, I suggest that the whole plan should be care-
fully examined and worked out before we make final decisions on it. In this
connection I should like to refer to a point which has been raised by many
Members, and that is the proposal made hy my Honourable friend, Mr.
Abdulleh, that there should be a permanent pilgrim officer in the department
concerned with the Haj. We, of course, at the moment are at a particularly in-
appropriste time for examining this suggestion. The department concerned,
that is, the Department of Indiars Overseas, has doubled in size owing to its
other activities, and it is almost impossible at the present moment to say with
any repl precision whether there 18 work for a wholetime officer or not. What
1 am determined on, however, at present is that where Haj. matters are concern-
ed there should be no question of their taking a second or third priority, nor
have they, so far as I am aware, ever done so in the past. '

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Permit me
to observe, with regard to the proposal of Sir Abdul Hslim Ghuznavi to call
upou the Improvement Trust to acquire a piece of land . . . . . . ,

Mr. G. S. Bozman: Perhaps the Honourable Member would allow me to go
on. I shall come to that later in the course-of my remarks. I was speaking
just now of the question of a permanent officer. We have come- to no deci.
sian about it, but, as I stated in reply to a question thc other day,-we are
making preliminary arrangements for a Haj this year in the hope that circum-
stances will permit us to send ships from India to the Hejaz. I cannot give
any underteking whether that will or will not be practicable. That depends
not upon me, but upon Japan and similar countries. But in order that these

.

arrangenients should be put through and that every arrangement that we can
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possibly make for the benefit of the Hajees India may be tully safeguarded, we
are 'going to appoint an officer to take charge of that work for the Haj season.

" Now, there is the third group of Mr. Rahim’s recommendations which I
chall call the miscellaneous group. They cover. all kinds of miscelleneous
requirements by the pilgrims, such as, food, 'washing arrangemsnts, baggage
arrangements,—they cover almost every aspect of travelling. I think it will
be quite safe for me to say now that the great majority of these racominen-
dations appear to us to be desirable. Once again, T must point out that I
have not had time since the 9th March, to go through the whole lot of these
in detail, but I can straightaway say that of this group there are 23 which 1
expect to accept as they stand, and a further nine which I expect to accept
in a slightly modified form which was accepted by the Standing. Haj (c¢m-
mittee. -
) I should refer, I think, when | am making remarks on these recommenda-
tions, to certain speakers’ references to the original Haj Enquiry Committes
Report. 1 conféss I came to the House this afternoon expecting to discuss
Mr. Rahim's report. I find that a great deal of emphasis has been laid on the
previous report. I do not wish to go through that report in detail, there is
a great deal too much of it to do so in the time available, but I should like
‘to point out that there seems to be some misapprehension as to the Govern-
ment’s attitude towards that report. As has been stated, there were 219 re-
commendations in that report. Of these 219 recommendations, 120 were
accepted by Government without any modification at ail, 38 were acceptied in
a slightiy modified form as advised by the Standing Haj Committee, and only
18 were, in fact, rejected. 1 do not think, therefore, that it is fair to say
that Government is responsible for nothing having happened on the original
‘Haj Enquiry Committee report.
Khan Bahadur Shaikh Fazl-i-Haq Piracha: May I ask if

1 . _ mere acceptance
was sufficient without any action?

Mr, G. 5. Bozman: My Honourable friend, of course, is quite aware that
a large number of these recommendations were not for action by Government.

T should like to turn now to some of the individual points that were raised
by Memlqers during their speeches. 1 have already spoken on the questign
of the permanent officer in the Secretariat. I was asked by two speakers, I
think, to consider the question of fares. We have in Mr. Rahira’s }'{e'port
a very. interesting comparison between fares as charged on the Haj and
fares on a number of other shipping runs. The table that he gave is a very
useful table as a general guide, but I should like to give one word c¢f warning
about 1t.‘and that is, that the ships now employed by either of the compunies
engaged in the traffic in carrying piigrims are what we should call in veterin-
ary circles dual purpose ships, that is to say, they are only passenger ships
for part of the time, and for the rest of the year they are cargo ships. That
inevitably leads, I think, both to discomfort and possibly to some lack of
economy. How:e_ver, with regard to the question of fares, I think Members
~of this House Will remember that this has been discussed a number of times
apd there is noe power in the Government of India to fix fares. as has some:
times been suggested. It is true, of course, as has been said hy a number
of speakers.” that if you wish to arrive at a true economic fare you‘ should
allow at least a 'certai.n amount of competition. Well now, I l".avo nothin
to say for or against either of the shipping companies which have taken ai
in this. traffic. All I can say is this, that so far as the (Government p'u:e
concerned, they favour neither company, nor do they oppose either com 3;1\'
If the two companies are prepared to come in, Government have no OIJ'BIP‘t;iiJ.l'
If one company wishes to go out, Government wiil have no objection ]I ;I-u;é
qualify that only by saying' that in the period of the war Government must
take rather more control over the release of shipping and the arran : t 5
sailing dates than in normal circumstances.  But leaving war ags?;l qné ?f
ernment takes no side with one company or the other e o
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Now, 1 was asked also to cuitanent on the quur:mth}e station at Kamran.
This is another matter which liis been d_iscu&;Scd n this House more than
once. My friend, Syed Ghulaw Bhik Nairang, queried the validity of the
interuational Sanitary Convention. Now, I should heslta.t.e Lo repudmbg o
convention of that sort to winch we are signatories = without very cal.'eiul
consideration but 1 should go u little further than that and say that in a
watter of this sort 1 should be guided primariy by what my own-public health
cxperts have to say. There .scens to "be some apprehension that the Gov-
ernment of India are desperately clinging to Kamran tor - some' purpose of
aeir own and mauking the pugrims pay for it. So far as making the pigrims
jay is concerned. I think Mewmbers will recognise that we have brought down
the charge for pilgrims at Kawran from what was originally something like
us. 25 to Rs. 4 and of that Rs. 4 Government pay one, so that the pilgrin
row has to pay only 3. But Covernment will be only too gid not to have
tue burdeir of the hamran staden, 1t is pure Y . matter of whether sanifecy
and public health requirements. should or should not insist upon the call at
Kamran. It iz a matter wlich 1 have already taken up and shall pursue.
Should I get advice, first, that the call at Kamran is unnecessary, secondly,
that in respect of the Tuternational Convention we can escape the lability,
1 need not say that we shoull be only too glad to-rid the piigrims at cnce
of that particular inconvenience. :

Now, Sir, my Honourable friend, Sir A. H. Ghuznavi, has raised two points
-on which he feels strongly as Chairmman of the Calcutta Port Haj Committee.
T will take first the point about the election of officials to that committee.
“This .was raised by him before—I think it was in 1940—when he addressed
the Government of India, and a reply was sent to him that if a suggestion
came from the Calcutta. Port Haj Cowmnnittee that this practice was undesir-
able, the Government of India would take the matter up with the Bengal
«Government and other Port Haj Committees. The Calcutta Port Haj Corn-
wittee did not as @ matter of fact approach us after that but the rosition
now i= somewhat different. Not ounly have we the statement of Members wlhio
are interested in that matter-in the House in front of us but we have also
the recommendation of the Standing Haj Committee itself-—that this 1:.citer
should now be further examined. An undertaking was given then by Mr.
Aney that the department would inake a reference to the Govermment of
Bengal on this subject. That undertaking I should like to reaffirn -that we
shall exaniine this matter and see whether the rules need inodification or
possibly some direction should be given. . :

Sir Abdul Halim Ghuznavi: The Bengal Government have heen sleeping
over the matter for ‘the last six months. ,

Mr. G. S. Bozman: I think the Honourable Member is referring to the
other point that he raised but he did suggest that the rules should be framed
by the Central Government. I was just coming to that point. He went on
to argue that the rule-making powers should he with- the Central Government
and that the Provincial Governments shoold not be at libertv to frame different
rules for different Haj Committees. This, of course, follows from the recom-
mendation made by Mr. Rahim that Port Haj (ommittees should- be under
the direct control of the Central Government.  That recornmendation is net
included in the 23 recommendations which T said that the Government of
India would sée no difficulty in aceepting, but 1 have no hesitation in saying
here that co-ordination in this kind of control seems to me entirely desirable
and this is a proposal which T should recard with considerable sympathy an+
possibly even a little more than sympathy. ' :

Then the other point which my Honourable friend, Sir Abdul Halim
‘Ghuznavi. raised was with regard to the Calcutta musafirkhana. I think it is
possiblv on that point that he has his complaint that the Provincial (Govern-
ment's-help has 1ot been fartheominz. T would like to sav about that that
this i= a matter on which the Central Government would not care to take
direct artion without at least wetting the views of the Bengal Government.
T do not think we ean be justlv hlamed for having asked the Government of

0

i
i



1782 LBGISLATIVE ASSHMBLY [2¥D APRIL, 1048-

[Mr. G. 8. Bozman. | , .
to express their views. 1f we have failed to extract those views from
the Government of Bengal so far, you may blame either us or the Govern--
ment of Bengal. '

Sir Abdul Halim Ghuznavi: What are you going to do now? You have-
waited so long. i

Mr. G. 8. Bozman: If my Henourable friend was listening to me carefully,.
he would have understood that I do not think that the Government of India.
should take direct action in this matter without ascertaining the views of the-
Government of Bengal.

Sir Abdul Halim Ghuznavi: Three years are over already! .

Mr. G. S. Bozman: Then reference was made to the fact that Mur..
Rahim did not in his report make any reference to the pilgrimage to the holy
places in Iraq and lran. I think possibly there has been some misunderstand-
ing over this but the fact is that.this department is not concerned with the
pilgrimage. to the holy places in lraq and Iran. This is & matter which is.
dealt with by the External Affairs Department. But when we examined this
in the early stages—and this would be borme out by Mr. Rahim himself—
he did not receive any complaints with regard to that particular matter and it
was, therefore, not considered necessary to pursue it in connection with this.
report. :

/Finally, Sir, I have the somewhat remurkable statement made to ne that
the Japanese sent twc ships of Javanese pilgrims to the Hejaz last year. I
should be extremely grateful if the Honourable Member who niade that
statement would furnish me with the source of his information, which has-
not previously been at my disposal. I should be very glad to know where the
ships came from, where they went to and how we can lay our hands on {hem.

An HonOurable Member: It came from the radio.

Mr. @. S. Bozman: Now, Bir, I think | havecovered the main points that
were made in the discussion and I have given a resume of our afttitude to-.
wards Mr. Rahim’s report. Very briefly, 1 can summarise it in this way. It
is not our intention that Mr. Rahim's report should remain in “ny eense a
dead letter and we have, .I think, abandoned the hypothetical process of
pigeon-holing reports. At any rate, there are no dovecotes in my office and
I should find no place in which to pigeon-hole it. We regard this as a ragtter-
which is of the closest concern to the Muslim community in India, & ‘uatter-
in which they can justly call on us to give them every assistance that we can.
I think in that respect there can be no difference between the Government
and the Muslim community. In practice, we may appear slow, but, Sir, it
is not for lack of goodwill that we may be slow but simply because everything
that is recommended may not always be immediately practicable. :

Mr. President (The Honourable Sir Abdur Rahim): I now adjourn _the-
.Assembly sine die. '

The Assembly then adjourned sine die.
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